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maintained very good public relations
in border areas in J&K State. There
are instances a laudable social welfare
measures taken up by the army and
B. S. F in border areas of poonch,
Rajouri, Karnah Koram Leh etc. and
the people have appreciation for all
that. But, there are areas in which the
Defence Ministry is required to take
insterest and remove certain difficulties.
I wish to draw the Defence Minister’s
attention to the roads built for defence

purposes in Tehsil Karnah of District

Kupwara in Kashmir. The pcople who
parted with their land have not received
compensation so far, Then, there should
have been a policy- that irrigated (Aabi
Awal) land used for growing paddy
should not come under construction of
roads as chunks of non-arable, less
productive land are available which can
be used for construction of roads in
Karnah and elsewhere. Also, where
labour is required for defence purposes,
preference should be given to local
people.

15.28 hrs.

STATUTORY RESOLUTION RE:
DISAPPROVAL OF NATIONAL SE-
CURITY (AMENDMENT) ORDIN-
ANCE AND NATIONAL SECURITY
(AMENDMENS) BILL—Contd.

MR. CHAIRMAN : Now, we take
up items 13 and 14 together. Shri Suraj
Bhan may continue,

St IS AW (AFAIET) Hﬂ'ﬁ
ngizg, 7 w9 g arfas @ &7
Fifag & 9 5 g &1 S
&A1 faegar 7T 91 A1 wrAeg &1
Y ®3&, Tifqardz £ a¥dE &1 ag,
gFAeE ®I T8 WIX IT T7HC FT OF

qiqrfeqe e f6T gark araq wr 78
g\ THTT G ST ST A 7 HIFT

THT ArgT &1 Az foadt § @l 39
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9T g agt g-gear € gar a1 Afeq
gegix faar 541 & 0

(sgawna)

THE MINISTER OF STATE IN
THE DEPARTMENTS OF SCIENCE
AND TECHNOLOGY, ATOMIC
ENERGY, SPACE, ELECTRONICS
AND OCEAN DEVELOPMENT (SHRI
SHIVRAJ V. PATIL): If you are
making a statement like this, then we
should be allowed to explain the -
things.

st GIAATT : 3IF 3, IJ1IC |

SHRI SHIVRAJ V, PATIL : Sir,
the Prime Minister is expected to meet
the forigners and other people who are
coming here. If a matter the comes
up in the House at the last moment
without information to her and if she
graciously like....

SHRI SURAJ BHAN : She could
make the statement in the afternoon.

SHRI SHIVRAJ V., PATIL : Ifa
matter is fixed for hearing and if she is
not there. You can take objection,
But if it comes up without notice here
can you expect her to be here,

(Interruptions)

MR. CHAIRMAN : He has given
his views. The Minister can reply as
also Members from that side if they
want.

SHRI SHIVRAJ V. PATIL : This
is not correct, Sir, Things should not
be allowed to go on record in this
manner.

SHRI SURAJ BHAN : Why not ?

(Interruptions)

MR. CHAIRMAN : Nothing. Mr.
Suraj Bhan, please speak on, ’
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SHRI RAM PYARE PANIKA can he connect it with the Prime Minis-

(Rebertsgang): After all there should be
a limit,

(Interruptions)

MR, CHAIRMAN : You have made
your point. That is on record. Let us
go on with this, It is an umportant
thing.

(Interruptions)

MR. CHAIRMAN : Mr. Harikesh
Bahadur, let him continue.

SHRI HARIKESH BAHADUR
(Gorekhpur) : I can not understand
what is worng in it,

(Interruptions)

MR. CHAIRMAN : Mr. Suraj
Bhan, please continue.

PROF. N. G. RANGE (Guntur)
It was raised in the morning. Why do
you go on repeating ?

MR. CHAIRMAN : You can force-
fully make that point,

off gTorww : awrafa wgiag, ax
¥ sgrede 1§ &1 Fifaw &1 ag @
afsa & gawar g fF s917 #7041 )
F EATT ¥ AT FUT AIYE & | ITHI
G239 9% GAT @I § | IEATT F)
qq g

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS (SHRI P. VENKATASUBB-
AIAH) : Is it relevant ? Is it appro-
priate ?

SHRI SURAJ BHAN : Why not ?

SHRI P, VENKATASUBBAIAH :

ter’s...
(Interruptions)

MR. CHAIRMAN : It refers to
Punjab ae to what was the nccessity of
the National Security Act ?

(Interruptions)

SHRI P. VENKATASUBBAIAH :
It is not like that.

st gIANT : wifsqg garg #
TEAH F1 g9 I & fag g 4r
TIT ZET I § 927 § TH< fFar qar
g gz 4 %1 frsaa mEATt § 3

“‘Certain undesirable ele-
ments who had got into the
intelligence network and the
law and order machinery
during the Janata regime
were now trying to weakegn
the Union Government, she
said.””

““The Prime Minister, Mrs.
Indira Gandhi, on Monday
attributed the failure of
intlligence agencies in Punjab
to the ‘‘recruitment of cr.mi-
nals and communalists by lhq
Akali - Janata coalition
Govenment'’ during the
Janata regime.”’

P. VENKATASUBBAIAH :
How t relevant to the Ordinance
under discussion ? I want your ruling,

MR. CHAIRMAN : Let us hear
him, He is referring to the statement
relating to the situation in Punjab.

Shri Suraj Bhan, you know there
has been a latter of Prime Minister
which has been read out by the speaker.
But if it is relevant with regard to the
National Security Act, you may refer,
to that, but not beyond that,
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ot GUAAIA : 3 UF AT Fg al -

aq ifeq |

SHRI HARIKESH BAHADUR
What is worng if he is telling something
about that latter and after that he for-
mulates certain points ? '

MR. CHAIRMAN : Shri Harikesh
Bahadur, you are not on a point of
order. I have asked him to continue.

SHRI MOOL CHAND DAGA (Pali) :
Mr, Chairman, he can only speak on the
Resolution and not on anything else.

(Interruptions)

SHRI SURAJ BHAN : The Prime
Minister has said in to-day’s news-

paper :

“I do say that the Janata
Party before coming to
power had convinced them-
selves that 1 was using
intelligence services for party
purpose. There was not and

there is not any truth in this.

But because of this belief
Janata Party Government
appointed/Committee o
examine this question. Due
to these institutions suffered

and there was demoralisation.

A certain amount of casteism
also crept in.”’

SHRI MOOL CHAND DAGA
These are hard facts.

S GIAAW . FAGT gHEAT A
A1 ®HEr A1E §, 9§ weAAIQ
FRET F q37 F S Frfezsw W
qar §, Ygr a9 wE AT )1 W

& ¥@ 1d ®) N 3 F fAw Aww

"4

a.\.ltﬂl

(saasT)
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THIIT FAST F) Aug T BE
wifezen agy ;oA |

5t AAT ST A1AT § )

st GIANT : g7 a1 WI9F H1E
gFFqILr Agt aarar =rfga |

SHRI MOOL CHAND DAGA :
Are you speaking on the Resoution or
anything else ? Kindly speak within
the scope of the Resolution.

SHRI SURAJ BHAN : I am’
speaking.

(Interruptions)

SHRI MOOL CHAND DAGA :
Why are you telling all this ?

{ Interruptions)

He is only wants to attack the Prime
Minister, He does not want to say
anything else.

(Interruptions)

MR. CHAIRMAN : Mr. Daga, I
am sure sure she can defend herselk
and you can also defend her.

Mr. Suraj Bhan, please continue.

st graan @ grgafafaees § g
dl glegad &1 g1 (smasm) &
39 93 W1 W@ § |

td Arfeda § St @17 (effects)
FHAZA § Wi AT 9T | qgAT &l ag
gfesfaaad aarg 15 fea & ag
fregardy &1 awg Fangd, FEY
gEATId A1F ®) AT A F AW
6 9 & WY UT & fag sF Wi
draTr /2T eneE §, @i-ae s 6@
2, afsa gizr gvee dleu wE &
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(st GITA)

TRATES qIE &1 AT & qIg TF qIA
FINC AT IF AT X 3G AT
¥ qgAr A1gATg...1

(sqaw )

MR. CHAIRMAN : ‘This running
commentry will only delay matter. Mr.
Daga, you can effectively reply.

st gIawTA 0 § gg weAl S @
qg Q@A J1gar g & qf9 g a 1
¥ T ¥ FFA F, fgasr af= fzq,
Fg AN AT WA AT TF I &)
ATTEET @ gl @ ° ATHIT IART
qeTAT ATET A 7 AT AJTFET FI
fagre &1 wAFT 9iF AT @ F1 8
qqr =47 ? f9g fHr 1 999 qi9-
g AgA 93 qF ST, IAF 1T H Ol
TIGEY G7T 4T | AT AZ WIS F T4
guig ¥ qqr A ST gFAr 9v 1 23
qIF 1 USF AT &7 G99 ULSHIA
gA1 AT i T @ F) AGY wifsdq
I8 T f2gr ) 9T AIGFT 9T 91
O w19 wrEwAT @ T faw &7 gL
W ATHFT UST AT ¥ W qQrE FI@T
g% ¥ | A7 ¥ g aar grag.
. (smaww) fra 57 9T A9 ¥9A7

Far 7

SHRI RAM PYARE PANIKA :
These Points have already been replied
by the Government. It is no use repeat-

ing them.

MR. CHAIRMAN : If we do not
allow the objections and replies thereto,
then we can proceed much further and
faster also;

ot GIF W T GIFT
wfas < 1 &4 78 & wlgsray
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g ¢ wfwa qifafesa faa(gsan
wfad) agf § | yraAN &1 |Teq HIA
¥ fae 137 & gra & gfaare 2 frar
9T 1 48 FF 21 FI FHAT |

(==t

193 9gAT FIH I2TIT G
F ggAH & ga I & fau
grary fag st #1  freww  faar
qgi & aFA% A1 w. & waf &)
e fear fez ardw giga &
geaTESd &1 fyedg fwar | gad arg
g 3%z #1 frowg fwan w3 g
T91 g1 WY & & g fafaezt gga
F1 W1 fecarg 37 919 q17 qq1 § fo
Az AT I & AT A ! weT g §
f& zzaru fag st age fa@w oo
9, IA®T JAATAG

CCELIC )

SHRI P. VENKATASUBBAIAH : You
go by newspaper reports. That is a
figment of imgaination,

SHRI SURAJ BHAN : It was in
the newspaper.

SHRI RAVINDRA VARMA :

(Bombay North) : The Minister

may please tell us what we should do ?
We do not have access to Government
information :

SURC O GG SRS C IR |
F qIT F A1, TIAT T F AR
¥ a1 A1 39 M1feqq § 912 39 9
TFA FATT T | TF W HITHT GHST
qEY a7 | 39T Ar2H I@IET AE AR
a9 6T IT AT FHE | HIT & HwE@ArQ
dat ag At € f& agt wwaceifaa
1% A e € gH uF AT AIZ
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g} ag f gww g
A g
“Yrd F gAT & OF Wi Ud s,

R 1 ag Fgd 4 & faq
fasaa arar 21"

faq a1 adY (Ao, afsa @@
YT 0T SATZT |UF BIX AT W@
...... (emmwrw) wifeqs awes 735
Fgaa faaqifial g3z w1 7131 A99q
T Y Sifaw F:12

ot fazst @ mwt  (FTA19) ¢
g AT AT ETIFT & famw 1 T
Ud F qig a1 faq fAwaar 2

(s7aema )

MR. CHAIRMAN : 1 find your
name in the List. Don’t exhaust your-
self now, Shri Chiranji Lal Sharma.
Let us go ahead.

ot grw Wi o d wigE qEAr
Trgar § ¥ oeq q7da fag  fwoerad-
FIar 4 A g Fmaa gzt fag
niEET 2E99 #, 97 ¥ JgAq fasgfar
vae &1 7f<fa # agt wd . #ar 3
ordt-AnAa AgF & # g szar
o Fgf et Foife oo § frema
Agt & fT & #nY & 5w a3
strat | AfFa gaw faas aoama g6
¥eTHEW §, Iaw Wl uagd g f gw
gaq fz=gul &1 e $T 3T, FIH F°
RITET & @I, NS AT FV AT FI
& @IWT, Ig F19 QU AET gwI, FAT
I F1E AT qFTE FTOGT FHY

VAISAKHA 5, 1906 (SAKA) (St. Res.)& National
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a1 & Awaa fosgfedt o d st
T3 gia\ TegTdl ¥ I gAmT ovgr
g1 afz g N e F gade
qret § ar o9 37 A w7 Gifen fwe
TF GIT FT AAE I AT KA, HARA
as #Amy Agae faagfedt e
qarT FrEE qie Jrd fwar
araa g4T fagy 73 = uw faame
qIRETT AT F UF TATH K1 A4 2§
g et a1 fF Feestiarar & fasrs
11 g7 a2« & fsa a1 fedy @
qrega ¥ g w1 arde sk fwar
FAT A ALY FIA | AITA FF  AIAT
tizdz § 91 Fg FEl, ITFH gUAT
AET FIZAT | HTIA FET 91 —

‘Militant leanders had been inciting
their followers to take to terrorist
methods.’

T fwT & woAT gra SgTTAT ATEAT
z f aifaz 7 fafadz dred 19 §
o7 FA% AT AT 1 HGA IAH
ATET & (@eTF FAT FTIATEN &7 | WIS
g aF gvwez fag AlwE@E F1 oF
tradz gUIL 5417 A o &, 11 A S
fzegears arevm A git af f5 R
g7 & ot /1. W . 0%, & qAAt A
wrafar & 2, g0 ITFT FIAT X
F71 ug Tz oq: ud, U, F1 qfefy §
AET mrAt | €3y AT HAY St A Sgr
¢, AEE A A1 IF & HAIT F gar
e, 3% faar & f¥ g7 9T &r
AEAT &) Fe4! § el gq HLAT
J127 2, AT zg At ¥ ary o @&
7 AT 6T 37 Fo7 &Y #ta T30

. 5a9 Tz grav g fr aras) a9 ae

feezd adl %@ waar I AT
T ) feezd @@ s%at | 3% - L a4 9@ qar e feadr daersen §,
TUTT F gy 29 e & fawa §§ I FT- AT S 2, W IAN I



371 Disapp. of National
Sec. (Amdt.) Ord.

ATANT | OF aIF 01T gF § (6 qeq
| gywsT @ynara WX SAe fag
faeraer § $1€ &5 A8 @, A%
Fgd § g ¥ a19 FT | ;IR WS
fau g7 Wi & F2I9 IIET 9IATY
gAST ag aqr7 9 2 f& a¥ ggsr Far
aFT | § FIGH FIAAT F1347 § FF aa
wIq arEg A 47 H §7 FH quEd
g afz oF guwa & a1 fee AMara
&Y ¥ ara s Ffzgo ) g9 mas #9
grasta & sfd g@ FTAT F0fgw
afz w193 ag 91 997 wET & fF
feg ¥ T13 &3, 6T 997 FAT 9T 79
S AYF WG §, BIWT ) grd W
gfcarT & arR & Wi 9t & g
g, Aoy fifsw | &fsT IgsrCas®
ay s1fgo, fmy Ias qfcars  giad
g1 ST0 A |

gay, & wrad sraar @rgar g &
q9EEr 7 9 & A91 4 gaza fag o
F aX q ¥ g wafagy & fs 3
frga =gy 919 & feoslt w17 7 #ix
gerasAT 5t § fuy ) afz gi, a1 ga4)
TaTAAAT ST & Far ava g€ | Al qg,
T q1% g dfge fa ad =%, a@
e g AT & | FiFT & 19y Fgar
AEAT £ % A w5 Frgarfgat 3
T TGl a1 | g@ard 7 A1 4gi %
Femiz git & fa weeq cvam & AY
g &t § szt 9T wAfowr, afsear
I ®w wifz#f 3@ § T g
gfqart star § A< g7 faafad ¥ 39
HITAT 9% WY 1T § | FT UHT37ET
¥ A1 U uF sufaq a1 w1 agt avng
gEAN 9T ¥ a1 3z fasm  awar
a1, AfFT @Y ¥ Wi¥ FWA o3

VIR gea g€ o1, ag gevwA
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qrar AGT . GTH & ATHI@ ST
qEIIT #§ AT Fg7 war § & guaEl
¥ g T . WL 97, U, & JqTAT A
Fg @M &1 was fFaray ¥ fEar
My fear ¥ 7 FrFT arfFeam &7 N
gy @7 | gfega & @dr @
Y. AT, 9. OF. & AW A Wl
garar, ITF1 F&4T frgr /YT foggar
fear #11 Meza Zfera & o qifseara
ar fads & gad faw 33 gu § 7 afz
zi, at feaa & ot feaa aasand
g ? wifgx g7 zra1a #1 F0F FYT
w30’ ofwg =i fagazi sa@
arg fa¥ zu ¥ =T A% ayT ag §
f& a7t FiedtzgoaT graEr & oF
u. o, 7§, 3217 faafaz A@tr oF
siezfaa, fagsr 15 faa arz arEr @F
aFrAr 9y, 2191 &1 grasarfzal ¥ g
%7 faar | wratar & Sy Supdt of
Police @ fegwma a1, fzxdt #frzaz
¥ aum fafasr gwadd &1 garr oz
Fz1 f& g&a & =rgAr fag srowr,
BH Tig § GI9T AL QiqOITHETET
uF FigAT 9K Aa1 91 Wfzgr gfaw
w1 Hiezfad g 7917 gIfeie gfaq
FTAZT IAFI AT 497 | OF GFA)
Ex- M. L. A. & J2r o 398 9qr &
oEATAT & wiasifrat &1 mwramr 2ar
g1 g gifvizzz gfaa 7 39
siezfaa 1 qrwz fedrar s %
{oa Jsrr gar ar | #1797 9F31 7 3g
®FT qr2d AT47 91 §IT FAK AL ST
FAAT 97T &1 A1 15 IF1 a7 g§
91 q1T7z fedraT s T/ #1, WA 950
T AT VAT a1 F1E @77 A9 91| 32
9% fag sa & fag wrar ar ag
#19 AgF T aF7 eafaT gwer war
FIATT & A A77H 9T gaenn fogr
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AT - oY AAT AT F7 cdzHz g fF
qg @07 3 @A g1 § AF I F FIAE
§ 3gt WiT T¥1A o7 geg Ay, SO
wwa @ 31 WA | ger § qfF
a¥fTE misiz arga 91 zafag gex
AT F1 AGT HIT GF | AT AFT AMH
®T 1AL F1 R Fie12gq 41 F1 91,
IFT WO | 17 FIIH 95T 77 HI<
ag @4l F ga FiwE F wiEgH 41
gz 9% fafazzz &1 g7 &1 228z g,
#Ir AgY 1| WX IET gg "1 Fw@r fw -
gFFESITAA 41 €29 9T 34 9T A
grar wa1 fF zaF gies< faar I3 )
Hoqgar=izar Z f& #19 wEHr 4
1 zqra Tw 72§ ggaAm ¥ faq ?
ag W% fafaezT F1 #2278z g, AT
w9 39% faars a1 Fraa1E 7 73 _
g @iz_arar F sifmag FT 297
w2t gy awAT #wro Tifadiaaa
fad gu & agl #a1 graTw g1 avar 37
Frrsr wraaTfeat & T9 A a3 )

zafaa & ga (= +7 f30m F AT
g #fe & guwarg fo wz@ & o
F1GT & T F1% g a8 w1 =19
a%ar 2, ¥a faa &1 @19 Y FF
g&®vg Agl ¢+ A7 5y fam arar
fz@rg 7 a3 Tg F19 I, HATT G
FrUsT F1AFTEAT 7 $g &0 FA70 )

15.49 hrs.
[SHRI R,S. SPERROW jn the Chairl]

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHR1 P. VANKATASUBHAIAH) :
1 beg to move :

“That the Bill to amend the
Natiapal Security Act, 1980, in its
application 1o the State of Punjab

(81, Res.) & National 374
Sec. (Amdt.) Bill

and the Union Territory of Chandi-
garh, be taken into consideration.™

As the House is a ware, public
orders in the “‘disturbed areas’ of
Punjab and Chandigarh has been
seriously affected, on account of
the violent and terrorist activities of
extremiste. Many innocent people
have become victims of their attack.
They have siruck at or threatened
persons who have expressed views
different from theirs, people of dif-
ferent communities, policemen invest«
gating cases, witnesses and others.
They have also damaged public
property. They have not hesitated
to use explosives against congregations
at prayer meelings. Militant lcaders
have been inciting their followers
to spread terror, which cuts at the very’
roots of democracy and Rule of Law.

The hon. members have expressed
concerned and anguish ae the serious
situation prevailing in the State.
It has become necessary for the
government to arm itsself with suffi-
cient  powers, including powers
relating to preventive detention
to deal «ffectively and steinly
with anti-national, enfti-social an
communal elements, Taking into
account the extra-ordinary ciicums-
tances, it was considered necessury to
amend certain provisions of the
National Security Act in their aplica-
tion to the ‘disturbad areas’ of
Punjab and Chandigarh, in order to
prevent them from contriving to
indulge in their violent activitics.

The  Bill secks to amend the
National Security Act, 1980 in its
application to the State of Punjab
and the Union Territory  of
Chandigarh : —

(a) to increase from ten days to
fifieen days the maximum period
within which ground of deten-
tion may in exceptional circum-
stances be communicated 19
the detenu ;
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(b) to provide in certain cases for
detention of persons without
obtaining the opinion of the
advisory board for a period of
more thun three months but
not exceeding six months from
the date of their detention ;

(c) to provide also in such cases
for a longer maximum ‘period
of detontion; and

(d) to make the necessary conse-
quential amendments in the
Act.

I may assure the House that
the Bill is primarily mzant to enablz
the authorities to immobilise the
anti-national and anti-social elemcnis
in the ‘disturbed arcas’ of Punjab
and Chandigarh,

I would earnestly request the Hon.
Member of the august House to give
serious thought to all these aspects and
I hope and trust this Bill will receive
their support.

1 also appeal to them that this
debate is going to be a very im-
portant one. I would request the
hon. Members to give their cons-
tructive suggestions and since the
situation is very explosive let no
acrimonious exchanges be made iIn
this House. This is a very extraordi-
mary situation and the Governm:znt
wants to deal with a situation with
a firm hand and we c¢xpect the
cooperation of all the Members of
this House to whichever party they
belong. This is not an occasion
where one has to take a sort of an
excuse to pass certain critical remarks
against the Government or somebody,
but it is a national issue as the
Prime Minister and (the Home Minister
have said several times. So, having
that national perspective, I would
only request the hon. Members to
express their valuable suggestions and
I will assure the hon. House that
this - Amendment Bill that has
“been brought about, does not have

APRIL 25,1984

(81. Res.) & National -376
Sec. (Amdt.) Bill

any'pc.litical invectiveness, but it is
only meant to deal with a certain
situation  which is unfortunately
prevalent In same parts of the coun-
try ; especially this is inconncction
with Punjab and Chandigarh. And I
hope the hon. Members will express
their valuable suggestions in this
regard.

MR. CHAIRMAN : Shri Somnath
Chatterjee,

SHR!I SOMNATH CHATTERIJEE
(Jadavpur) : I am sorry that I can
not applaued the Government or the
Home Minister for bringing the Bill
or for the provisions of this Bill.

Only last week we had a discussion
on th: Punjab and I had an oppor-
tunity to participate in it and I recall
the statemeznt of the Home Minister,
Mr. Sethi, when he observed that all
the embors had participated in the
debate with a full sense of responsi-
bility, Therc¢fore, I do not under-
stand the hon.Minister saying, ‘‘Do not
criticise’™. It is a national issue. But
we cannot just be oblivious of the
failure of the Government. We have
to point out the failures of the
Governme=nt,

SHRI P. VENKATASUBBAIAH :
I do not object 10 criticism, but it
should b2 constructive criticism.

SHRI SOMNATH CHATTERIJEE :
The question is, how you look at it.
According to you, passing an Ordinance,
amending  the National Sccurity Act
is a constructive action. We think
that it is a destructive action, It
will not solve any problem. That does
not mecan c¢hat I am anti-national or
anti-social.

SHRI P. VENKATASUBBAIAH :
You can make constructive sugges-
tions,

SHR1 SOMNATH CHATTERIJEE :
Therefore, the hon. Minister, instead
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of trying to disarm the justified
criticism of this Bill, should have
tried for some introspecltion as lo
why they are subsidisting or surviving
and for what purpose.

Sir, we have said it, that oppose
this Bill, we have opposed when
the Ordinance was sought to
be laid on the Table of the House,
we have opposed when it was being
sought to be introduced, we arc
opposing it today and 1 can give
advance notice if necessary, that we
shall continue to oppose any preven-
tive detention measuse, today,
tomorrow, or it any time in future.

We are opposing it on principle.
And so far as Punjab, Haryana and
Chandigarh are concerned, where is
the justification for this pernicious
ordinance and this obnoxious Bill.
It is nothing but an attempt on the
part of this Goverment, which has
confirmed to the world its inefliciency
and its incompetence to deal with
the issue, to take the plea of
inadequacy law and to find a scape-
goat for its failure in solving the Punjab
problem.

You always want a scapegoat. Yon
wanted to show to us that you have
not sufficient powers and if the
National Security Act is amended,
then you shall have adequate powers
to deal with it. We are against
this Bill on the spirit of the Bill
And on principle we object to such
legislations. The people of this country
have very minimal rights. We have
in our Constitution fundamental
rights but with so many exceptions.
So far with the good offices of Mr.
Venkatasubbaiah exceptions have more
importance than the main provisions,
So far as economic freedom is con-
cerned, people’s economic freedom is
a myth. So far as the personal and
civil liberties are concerned, it
seems to dependent on the dispensa-
tion of an authoriative Government.

(Interruptions)
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PROF. N.G. RANGA : It is all
over India.

SHRI SOMNATH CHATTERIJEE :
1 know, the hunger for power of this
Government is insatiable. Therefore,
when they find that the power cannot
be exercised because the people are
against them, then they take recourse
‘to this type of legisalation. 1 have
said this on occasions when I had the
misfortune in the sense to partici-
pate in the discussion on such Bill
starting from the infamous MISA, that
this Government is unable to function
on the ordinary pnormal laws of the
country. That is way, in the stature-
book of this country since independence
except the years during 1969 when hav-
ing lost yours absolute majority, you
were very much concerned about the
opposition, and then taking opposi-
tion’s view, you did not get the PD
Act extended because the Communist
parties then did not support you in
this regard, When the Janata party
came, under public pressure, in spite of
certain distortion in the thinking of
Mr. Ravindra Verma and the like,
there was an attempt to renew it,
but that had to be given up and that
was rcpealed. Otherwise, since 1950
this country had the great ‘advantage’
and great ‘bencfit’ of the preventive de-
tentoin law. Mr. Ranga you have
changed the name of MISA at least.
MISA was interpreted in a diflerent
sense- you know. Now, you have
made it NSA. You have removed
(I) altogether from it because (I) was
given a particular meaning.

According to us, this is a tyrannical
law which is not necessary. It has
not served any purpose, any law and order
problem. It has not solved any other
problem, I shall ask a simple gques-
tion : Please take the House into con=
fidence and tell us whether you have
been applying the National - Security
Act in Punjab since the beginning of
this difficulty or trouble and whether
you have applicd the National
Security Act after this amendment on
5th April, and what is the change in
the situation so far as its content
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is concerned 7 Please tell us whether
because of this amendment you have
been able to contain the situation ;
solv: the problem, stop the incidents
and instil fear psychesis in the minds
of the extremists in the Punjab and
that they have gone back to their
homes and pcace is reigning  now.
Then why do you want Lo have such
powers ? Why do you wan to give
such powers to any and every Sub-
Inspector onwards without very ac-
countability for the proper exercise of
this power. Therefore, we feel the
attitude which is displayed through
the provisions like this Amendment
‘Bill shows that civil liberty and poli-
tical freedom are an anathema 1o
this Government. You must necessarlly
take recourse to such draconian laws
according to your own way of thinking.

16.00 hrs.

We have seen the history of the
application of infamous laws like
MISA in this country. They are re-
plete with instances of their misuse
that use. They have been used against
trade unionists, they have used
against political appoints, they have
been used against students, they have
been used againt women, they have bezn
used against all activists of democralic
movement in this country with in-
pugnicy. And the first victim of NSA
sitting in front of us Comrade A.K.
Roy. a member of Parliament about
whose detention under National Secu-
rity Act the then Chief Minister of
Bihar had to say that by mistake he
had been detained. By mistake a
Member of Parliament can be detain-
ed under National Security Act., This
requires great application of mind
while applying such drcadful laws.
In this very country we have got a
great and proud privilege that the
people have entrusted to the Leftist
parties the responsibility of administra-
tion where MISA is mnot applied.
where NSA is not applied. And we
can «claim with great confidence
that the law and order situation is
best in  West Bengal and Tripura
and also in Jammu and Kashmir than

APRIL 25, 1984

(St. Res.) & National 380
Sec. (Amdt.) Bill

any othar part of the country. " How
is it possible ? If you are in league
with all sorts of anti-social elements,
if you are giving encouragement to
divisive force, if you are keeping
company Wwith secessionist forces,
with those persons who are responsi-
ble for extremist activities then it is
not possible. And now you are
shouting from house top. They were
here roaming on the streets of Delhi
with his supporters at bus stops and
nobody stopped them. And now you
are shouting and saying that this is
the mantra. You say after NSA
Ordinance everything seems to have
quietened down. Don't take the coun-
try for a ride. That is why on
principle we are against it. A very
fundamental question in this case
arises as to how this was introduced ?
You have forgottecn Prof. Ranga
that by an Ordinance, shameful
Ordinance, when the Lok Sabha is
sitting . ..

(Interruptions)

PROF. N.G, RANGA : But the
other House was not in session.

SHRI SOMNATH CHTTERIJEE :
The House was not there for 18 days
only. How have you utilised this NSA
ask your worthy Minister to explain,
For the last eighteen days how many
arrests and detentions have taken place
under this Ordinance ? And what is
the result of this ? Ii has been followed
by burning down of railway stations.

(Interruptions)

An HON, MEMBER : 38 persons
have been arrested. '

SHRI SOMNATH CHATTERIJEE :
whether you have arrested 38 or not, as
somebody says from here, but at least
you have achieved a record of one day’s
arson of 39 railway stations, This is
the effect of your amendments. And
this is the way you amend an Act when
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Mr. Suraj Bhan pointed out, and I also
pointed Qut on the Jast occasion, that
when the hon. Home Minister was
making a reply, the President was
supposed to have alrcady signed the
Ordinance. He did not tell the House,
he had not got the courtesy to take the
House into confidence and just tells that
they were forced to do this. He keeps qui-
et. He comes and lays it on the Table of
the House. Even then we do not know
the contents of it. This is the way you
want to carry on with your system of
Parliamentary democracy. This is an
attitude which must be condemned. If
you have a real commitment to civil
liberties and democracy, then you should
have firstly called the Rajya Sabha, if
you genuinely and honestly believed
that this was some problems of Punjab.
But you did not do that. You just
come here and face the Lok Sabha with
a fait accompli. Therefore, this is not
the way in which this country can be
run.

I know this isa law which is to
apply to Punjab and Chandigarh only
because that is what the Section itself
says. Necessarily it brings us to the
situation of Punjab and Chandigarh.
and the Hon. Minister's speech was
only with reference to Chandigarh and
Punjab.

Sir, we have made our points many
times clear, We say although the
Government cannot disclaim the respon-
siblity for the situation that 1s today
prevalent there, you have not taken any
administrative action which has its
impact there. 1t is a law and order
situation and you have failed to takkle
it.

So far as the demands of the Akalis
are concerned, we have made our
view points known. Religious demands
you have forthwith conceded with great
fanfare. Now political demands have
been given religious colour. The result
of all this is, that the moderates who
were in control, have now been swayed
by extremists. They are swayed by the
extremist  elements. Extremists are
gctting advantage. And even if you
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have kept the Golden Temple out of
bounds, you are unable to control what-
ever is taking place outside the Golden
Temple.

And the most serious thing that we
have bzen hearing now-even if it is not
confrontation-is the feeling of distrust
b=tween the local police and the CRPF
and the BSF. This we do not want.
It is a very serious thing. And as I say
this the most unfortunate development
of this time is the polarisation of the
pzople on communal lines. This is
having its repercussion in the neighbour-
ing State. Therefore, you have to
govern. You have to administer.

PROF. N. G. RANGA : Therefore,
this Bill.

SHRI CHITTA BASU : If you are
to govern, govern well.

SHRI SOMNATH CHATTERIJEE :
Mr. Ranga, at this age also...

PROF. N. G. RANGA : why do
you argue ina circle? You are an
eminent lawyer.

SHRI SOMNATH CHATTERIEE :
If I don’t say yes, you say I am moving
in a circle. But you are not going in
a circle ; You have beoome a stationary
object. You are not moving- at all in
any dircction. At least I am moving
in a circle. You are standing in a place,
only going back.

Therefore, according to us this is
not a solution. This is a pernicious
approach. It discloses the pernicious
attitude of the Government,

So far as the civil liberties are
concerned, you are giving powers to all
and sundry, This will not solve the
problem. Therefore, as 1 said, on
principle on the objects of this Bill,
we oppose it and will continuce to
to oppose it both the spirit and &l:p

letters of thns Bill, "
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SHRI P. VENKATASUBBAIAH :
For the information of the Hon. Mem-
bers, since this Act came into force in
1980, the Central Government has not
issued even a single detention order.
I want to put thz records straight.

SHRI SURAJ BHAN : Then what
was the necessity to amend it at all.

(Interruptions)

Sir, my question has not been
answered,

16.09 hrs.

[SHRI SOMNATH CHATTERIJEE
in the Chair|

MR. CHAIRMAN : Now, Shir R.S.
Sparrew.

SHRIL R. S. SPARROW (Jullundur):
Mr. Chairman, sir, I rise in support of
the National Sccurity (Amendment)
Ordinance. 1 will explain myselfl as
lucidly as 1 can.

It is indced a very difficult problem
and we are all facing that problem
India wise as far as what is happening in
Punjab and Chandigarh  And if I may
say so, Sir, just as a preamble that every
adequate step taken to preserve the
national security of our motherland
should b2 considered as essential and
inescapable. One can have varied types
of views on the subject, but the crux of
it is this. This is the starting point.
Judgments can vary, but the starting
part is there.

Sir, the sensitivity of the situation
in Punjab ‘and Chandigarh is indeed
fraught with danger. Belonging to
Punjab and knowing this area fully well,
I deeply appreciate what the problem
is. From a distance it may look a little
different, but when you are in it, that
is what you call Haque-ul-yageen,
besides I/m-ul-yageen.you are in it, and
that is the way, I suggest, we have to
view the situation without any kind of
wrong embellishments. Why 1 say,
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‘fraught with the misgivings and danger
looming heavy before our eyes’ is that
all types of things are happening, not
one. Spies are passing out military
information, we all know it. Extrem-
ists, terrorists, fundamentalists, crimin-
als, even smugglers and so on and so
forth—put it on one’s hcad or the
other—are killing Sikhs, Hindus, servi-
cemen, Akali Party men, other political
parties’ men, innocent citizens, travell-
ers, even cye-witnesses. Relatives are
being frightcned and some of them have
been killed so that thcy do not go
before the bar. So, you will agree, Sir,
that all this in one way or the other,
would require stern measures to take.
Differentiation legally and academically
may vary, as [ have mentioned, but
stern measures, appropriate, measures
have to be taken. And added to this
all_ if you talk of the scenerio which 1
have tried to depict before you in some
pragmatic way, foreign powers are
working in collusion to destabilise this
border arca. There should be no
difficulty about understanding this
indication of the deliberate geo-strateg-
ical design which is all too obvious.

Here is a small cutting from one of
the papers, the Hindustan Times dated
the 16th April, which 1 would like to
quote here in this context—and I must
say many of these papers do very well
in going deep into the problems on
various occasions :

“New Delhi : An international hit
squad was reportedly approached
by Khalistan extremists offering
a multimillion dollar contract for
elimination of certain highly
placed individuals,  Another
contract including a safe passage
through a Diplomatic Passport,
change of identity, guaranteed
escape rontes and asylum in case
of trouble was to be guaranteed”’
and so on and so forth.

You have all been reading as to how
some of the people are working across
your own line or the border line. There
should be no doubt about it. 1 have had
some training in understanding these
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things. So, this is another thing added
to all our difficulties in this context
in relation to this _sensitively
positioned border State of India. This
is some thing which we have to take
note of. So, taking all points into
account, as also the sensjtivity and
magnitude of this problem, which can
affect adversely the national security of
our country it is considered essential to
make use of such national security
measures as this particular Ordinance.
And if [ may point out, Sir, one of my
friends on the opposite benches also
pointed out various measures that had
time and again been taken for tightening
the security and so on and so forth,
and now we have come to this particular
Ordinance. T must say, in relation to
the application of the force in tbe
minimum form which is always recom-

mended.

This Ordinance brought in, has been
in my view timely and yet I also see
that it shall have to be used as judiciou-
sly as possible. And one particular point
indicates this type of thiking."It is only
in a certain presciibed area where things
have gone absolutely haywire. In that
I have one or two comments to make
also in relation to Akali Dal High
command and Sant Longowalji. it has
a bearing on it. Therefore, 1 take this

liberty,

Sant Longowal has declared often
enough that Akali Dal does not stand
for creating Khalistan and that they
believe in non-violence, It is a very
encouraging feature. But I may take the
liberly to point out to the Akali Dal
High Command that now murderous
violence has lately taken an ugly shape
even within their own camp and also even
inside the holy presincts of the holy
Gurudwara and the Golden Temple.
Things have been coming out in the
newspapers, in the normal course one
reads and that has a bearing which I
would wish to pass on to them
through you. They should openly cut
away, (from extramists) if I may suggest
to them. It may rise this to the point
Approach that the Akali Dal should
follow. India has . to live as one.
Ther¢fore, I find it may duty to point
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this out to my own kinsfolk. After all
Haryana plus Himachal Pradesh plus
present Punjab -as also so, much of
Jammu and Kashmir, they are all kins-
men of the same type and heritage also
Akali or anybody else for that matter.
The problem is cogent and applies to all
of us and that is why I take the liberty
to recommend to them that such a situ-
ation should show them the right
approach to follow and they should
openly cut away from any suspected or
factual secessionist or criminals. This is
right time and that will be an aid in
favour of bringing about stability and
also to the use of (his Ordinance because
they would have also weighed the situ-
ation, enough is euough, what has
happened has happened. The still stand*
or the rigid stand over certain matters
which can be discussed dispassionately
are now a by-gone word. Therefore,
we come to the right approach. Now
is the time for them (Akali Dal) accept
to sit across the table with the Central
Government and help in sorting out the
Punjab tangle. This is the time.

I would now like to recommend one
more thing to them which is now opcnly
known to Sikhs and others also. Lately, I
had an opportunity of also visiting one
of the Takhats of Gurus-Patna Sahib in
Uttar Predesh, Guru Govind Singh Maha-
raj was born there. He lived there for a
number of years. Many villages in
Uttar Pradesh, village after village,
there are sikhs from those days. I had
the opportunity of visiting. I met all
panjabies there. They also feel the same
way about extremists fundamentalists
terrorists they should not be allowed
to hold the whole of this country to
ransom. No. They were feeling

against.

The other point I would like to
bring to your notice is, I went around
in Punjab and in Villages in districts,
the public at large-Sikhs, Hindus etc, of
all parties feel and the cycle is now tur-"
ning the other way. They themselves are
feeling sick of what has been happening
in the way of some people killing others.
In that, I would like to bring out one
or two things for your kind information
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as to how things arranged in such a
big way, as to how things are arranged
in such a big way. All plans are worked
out militarily and otherwise to be able
to burn up to 40 railway stations in one
day. It is pot an easy task. You have
to work out the exact plan, about the
mobility and how to get away also.
You have to have an inter-communi-
cation system and and the exact time
has to be fixed according to a time-
table which has to be worked out. By
this kind of killing and violence, insta-
bility is created in this country.

The President of Delhi Gurdwara
Prabhandak Committee has been killed.
He was an Akali.

A few days later, the BJP big men,
the Vice President of Punjab Pradesh
was killed.

Prof. V. N. Tiwari (a Congress-I
M.P.) a greal Punjabi scholar, has
been killed at Chandigarh.

These micreants are anti-India.
Whosoever is doing this, is not a Sikhs
of Guru Govind Singh or of any Guru
for that malter.

1 feel for those who are killed.

SHRI SURAJ BHAN
Sikhs of Bhindrawala.

They are

SHRI R.S. SPARROW : It is not a
question of real Sikhs creating all this
violence.

You have to judge and guess and
assess as to how those violent happen-
ing arc taking place.

Therefore, I would make my humble
recommendation on this matter 1o all
of you within a minute.

I have a word to say in regard to
the All India Sikhs Students Federation.
There are some students who are not
good. 1 know a number of them. But
there used 1o be good students during
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my days in the school. I have been a
student for a long time. Now a days, as
chance would have it, these students
name themselvcs as the President of an
Association, a University Association.
I happened to be also the President of
some such Association.

I know that some of the students
can be indoctrinated. My humble
advice to them through you is ‘‘For
God’s sake, don’t become instrumental
in creating instablity in your own
country. You have won independence
with great difficulty.”

Violence is taking place all around,
burning each other and killing ecach
other. People have gone berserk.

Let us be stable. The students
should not play into the hands of the
encmies of our dear country.

I would like to refer to the question
of Ordinance and to its timing and, of
course, (o the amendments made from
one to two years and the one other
amendment sought (o be made now, I
hope the hon. Minister would be able
to improve on the Ordinance after hear-
ing me. DBu! what I say, 1 say very
simply, which I adjudge from the back-
ground of Punjab, Other things and
other situations can differ and very.
Say, North Eastern Frontier will be a
little different, Assam a little different

and for various reasons Punjab is very
much different.

Yes this ordiance is the best and
most effective way under the circumst-

. ances. Force will have to be used (o

the minimum necessary, You have to
apply slight pressur and simple checks
on the perpetrators. Well, things do
work in Punjab. They had worked and
they are working. | think they are
taking timely and correct action,

I have to say a word about my
Opposition friends and of course an
that I am not going into very much of
a detail. All I would like to say is
what I notice, not only on the floor of

this House, but even outside, Oppsation
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party members in some cases still- pre-
sent their comments directly or indire-
ctly, Politically orientated. They are
entitled to say what they think. My
humble recommendation to them once
again, Sir, is kindly do not do- that for
Punjab., Another recomimendation-any
health criticism is certainly most wel-
come, because nobody is perfect. As
per my assessment, if there had been
somebody else to handle the situation,
possibly it would have been in a worse
mess. You don’t know how inflamm-
atory the situation could have been. So
please don't try to say that someone
could not have handled it properly and
someone else would have done it batter.
I have studied this casc absolutely
dispassionately from the very start and
in comparison to the colossal ferocity
of the perpetrators and the plans which
the anti-national and other clements
combine and cohese for building up a
tempo of lawlessness i Punjab  and
Chandigarh, the Centre and the authori-
ties down the linc have measured uplo
it very well. Thatiis my opimon,
Taking all the cross-scctions of the
situation into consideration, [ think
with a little bit ol stisfaction, thii the
Home Minister and his Team down  the
line have measured up well  enough in
handling the situation. !t yQu want to
put a spark and burn th: whole thing
out immediately it is unfoitunate,

One has (o view th:sc things in the
light of this point which can be under-
stood only by tho . specialists who [ully
analyse in depth the conflagrating situ.
ation in Punjab and Chandigarh,

I take the liberty to comment on
one more point,  specially regarding
Akali Dal High Commaind  When they
come across the table and discuss thing
dispassionately, they may kindly remem-
ber one thing, i. ¢. the wonderful imgae
of the Sikhs all over India has been, to
a considerable extent, tarnished. Pre-
viously wherver we went, Delhi ! and
beyond, Calcytta, Bombay, anywhere —
Madras, when anybody saw a Sikh they—
felt a little bit of happiness on that.They
thq_nuh—})ere is a man, who is hard
working and specially in the field of
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defending the motharland, he carries
a special sort of aura with a
good name and a good image. My
humble request to the Akali High
Command is to remember that there.are
50 lakhs of Sikhs living outside Punjab
and incidentally, for your kind infor-
mation Sir, statically speaking, there
are only about 70 to 73 lakhs of Sikhs
living in Punjab.

Statistically speaking, there are only
about 70-72 Lakh Sikhs, all shades,
living in Punjab. In so far as our
gurus are concerned, religion in concern-
ed, our civilization and culture is
concerned, all Sikhs are,really speaking—
because this had been said by the
Guru-arc Indians first and other things
later. Therefore, my appal to them
is to view the whole question in that
bigger perspective keeping that in their
mind. Then things will roll on
smoothly and we all have to contribute
to roll things on smootaly, not only one
side of it. Not just as some people
were saying long time ago and ruch in
to the Golden Temple Gurdwera. I
accept the fact. N:ither the Gurdwara
Act 1925 nor the Constitaton of Ihldia
prohibits the law cffecting authority (o
go into and kind of a shrine to chase
out or 1o tak: out criminals But the
convantion for not eniering Golden
Temple had b:en so. It may be for
the reasons  of sacrifices made
by thz Sikhs for the moth:r couniry; it
might have been even for their battle fizld
servics. So, we are those who thousands
of them smilingly tried for s.if:guarding
the integrity of the mother land. It
may have been for other very good
reasons also that the above convention
got built up; it is better that way for
in such a highly worship type of a
place, worship by worshippe by
Hindus, by Sikhs, Harijans, Christians
and cyerybody Sarbad Ka Bhala o
keep on that Coavention. I have been

positioned  therefore so many long
number of years, and incidi-
entally, if you go to Golden

Temple-1 used to go there-in the morning
you will find Parbhat Pheri of a,
Chauki where over 70 percent used to
be Hindus; the Hindus of Amritsar

\ (Sukh Vasdi Ramdas Guru Teri Nagri)«
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would not open their shops unless they
had gone to the Gurdwara Sahib and
paid their respects, took flowers and
put them in thcir shops and then carry
on the business of the day. You go
there today amd see what is there in the
Parkarme and other places. Seva Karai.
By who ? Rs.1 1/2 lakhs by Lala Dhalan
Das, 80 per cent of the Seva, and
the money spent there is from Hindus
primarily, and Sikhs and others also.
So, this is our common setup. Punjabis-
you can try your best-they will not
separate themselves from Hindus to
Sikhs. Try even as much as one likes.
Bloodshed can be there; created by
some people; but, otherwise, no; we
will be there living together; they are
now living together; In cognito you go
anywhere you wish to, in any village if
you like to. I challenge it because I have
been around lately also. Go to any
city Incogniro; Sikhs/Hindus are all
right; nothing wrong. So, we have to
work from that premise and then try
to save the situation in the best way
possible,

Finally, once again, I appeal speci-
ally to the opposition leaders that if
you want to promote or initiate the
case of a tripartite type of discussion,
the onus should be on the opposition
leaders.

SHRI CHANDRAIJIT YADAY :
Why ?

SHRI R. S. SPARROW : Why
don't you take the initiative ? Nothing
wrong. Jus to show your greatness,
your bigness, your interest. [t is my
opinion. Mind you. You may feel
egotistic, But can’t I express my own
opinion ? I have given you my opinion
that you should accept the onus., Tt is
a question of India. Just to prove it
let us do it and do it this way. Why
not ? There is nothing wrong in recom-
mending some thing. There are various
avenues open. If Mr. Yadav does not
like it, does not matter, it can be some
other also. There is no hard and fast
line on that. There is no, shall I say,
a bargaining type of side on this nation-
alistic issue; bargaining can be on some-
thing else. Taunting and telling others
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as Lo where you are wrong is also ano-
ther matter but on a nationalistic issue,
no. With these words, I once again
support this particular Ordinance,
Thank you very much for giving me
this opportunity to speak.
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a1a &1 § 0T md agrar qGign e
T9 UF €414 92 g & & % =9 afq-
fafuai & ofumaeass swoa gg
fegfa & fAgzq AT 9S19 a4971 F91g
¥ faeren qAt § wify Wiz graea feafa
qZT ®IA & fAQ FIWT AT qe&q
Frdardl F3 & fag d9g § O 39
a1z fAda ard 1 7€ 4% g greq
# gg #wraggs g a4ar | qfeq "@gEy
giw @t ag &1 7€ fF ga wfafafaqi g .
Fg fagaw fear g, fedt sifeqw
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Fr wir g & wf o7 | F ;Far
q1gar § f& 97 7@ faqy 97 3 a1
F9id g€ M ama@iT 21 agi+T & ag
foafasr sa7 o7 WIE WIS AN A
# gifedqd qC ®IA & a7 W HI§
Sa% faars Fraa1Er 987 g8, 919
wEaid ¥ 67 g ffowag & gg @
ST HT F IE T a1 ITH T7gHI AT
UAFAT § 79 F ITATZ A 4 | 94T
A8t 3@ T HAFT waq faagfEy
oFz WqTar W 91 4t AgF 1 9919 |
QITHT F:% AT 97 a1 Agl 41, «@fFq
giaa) gfaa g9 98 3 1%, 28 qeq
& | HrAAT qHY FAFAT F F TFAGT
#rzx o w7 fag atfaar &7 g &7 47
g AT ag vI@ar aVAL AT AL G0
g\ Tfaar 1 A g AT A fag ay
qra At 717 fau a0 F7 A139 F999
fasafdt gaz 5 wd & q a0 T T@T
g a # sAar wigar g f®
A% qga HAI9T FIT F1E FITITET & |
grost agd g wfase faa g afsa
HIT IAFT ITINT AN ®IAT A18T |
ATHAT AATATIIATT F1 gEAT F AIUH
4 53 g7 wwaa fag fasuamEr £
frzaarz fsar war #1739 9T 302 Fr
Y G0 IAD AT49Z HIGA IHF] &4
g1z fear 1« sig doaw fasgfEr qae
®1 AW &IA & a19 a1 Fre dafsw,
o9y IqST @2 fma miarz a7 faar
QAT weAT @ adig 5 9% g
ST & FIT TV F | HIGA  FIFA &1
qate Agt aar faar &, aar ? afz
W9 I F17T & Al gH HIT 9T §3g
g | Sar g 9T W WIEWIE
alarg Wzl a@ar W@ 4 f ag 99
UIIHT WA ®Y aTHiE g, W9 AW
WI9F! g9 & fag Q@ ST W@ §

(S1. Res.) & National ~ 394
Sec. (Amd.) Bill

qrgET, €49 ST AT o) A Y €l
w17 frar & s & fgmrasr sy ¥
S ATHT g 9T A ET 9f WY
FA UST A1 A fag o F o
uqq Araw # rwr frar § 5 gara
%1 gfere w1 eaw oFfal 8 gras
M7 IuaTfeql #1 argeq g\ grIE@ d
A1 3% 791 wrg w7y arfaqi 7
H1 IF 33147, 9gA YA HEAT AT A
FATT 9If F JIUTY W A17 H' AFFA
1% A SFT WEE[FXW A W1 4T,
¥ 9u¥ SrA1 9gf WgAr & gz sqar
F @ & faar ar fedy gt qidf &
1M 7 far o afws g gy gfaw
AT qaa% ofegar § ggaidt wtag
g Al ATT F¥ IJTF! IFT a7 | wrfE
AgAd [q¥gfEt qFz &1 17 graaa=
FUN AT gfAG F I AT E A 7 wEe
F1 AR A8 &I | g@fag 3T TUes
fa<idt aeal & fasnis qaae fasgie
042 &1 TEAATA &TA &I FGEAEATY
AANT AN § 1\ AIFGEY, § A{AAT
qGATgf® o7 gn ag wga g fF
aslfadl § 3@t g, o9 gw fEal
TS {5 & &7 q1q HQ § 91 FQ
g & araf 1, 9%y 78 w4l o1 #ar
qJqAT F T B & AT g7 T T@EA
fag fasuarar £ fedr uadfas e
FT AT WIAG & | FAT AITAT A WL
@A grar safsq wrAag § 7 F41 IA-

grfgal &1 MEIGA a7 1 qfaqqt &
faer® uq. ca. ¢. & T g9 F1E

FIAATE LT ¢ AZY FA | HTHT 16
AT 9897 A8 aY ag feafa qar g
W sy geq §, @ WSy fa@ AY-
Zra & @ §, W1 W F mESAT H1
AW T@TT TIgy § ag W &F AN
Faifs Yt Feafy sood aar € § o



393. .bisﬂpp. of National
Sec, (Amdt,) Ord.
(s warw gwre fag)

- FEF FHAT X o0& 1T 91§,
FH HTaA1T AT f9g 7 7 gg 919
#aI ¢ & @afagi srgra 3 1 qar ad
feadr gia g 7 sy a a3 § 7 w9
il af ®gd, aiw ! zefawa i
feae & a1 wias| 1% garar w@ifgo
fg fea fadfasi 1 g g ? U=
qufea T #1997 AT TZAT ,qW A
qY wgy WA & waEard ¥ A AA0
g 1+ fFT FTHIT Tq02 ®q 7 FE1 FGAT
wigar | § =gar oAt feafa F1 o"1%
AT Fifgy AYT @1 1 FIW IBA7
gifge, swaifzar @ fagza & faz )
afg gIFTL @ oS aAT @ Al A
fageza &1 FIT g a1 )

I F gEad § fiqd §
afeaz & ot graFAET 2§37 g & F0
g a¥r favgg # wr @Fq g ¢
Teegq Tqa &1 4z feafq & fo wed
fwgziarer sz g7q StoEmE, Q91 &
gugF €A1 § 99 F A H UF
ZAT WA wAT ¥Z § WIC F1E-
Wawar & fazarm w@x arar gew
qar agt #gi TART aEAfEFAr @
g ?

q SFAT ATEAT § FEY 0a7 a1 qgF
g U WAl A g1 {5 Tg waw
g3 W 72 § 1§ wgar =wifw oaz
I IFIT FF T E—0F GH1F F
1T UF 787 | M 7T G AIFIL
AN T AT | & GG AHIAT-TF]
Harfs ag weAra7 Zror 9T F
guaarfeal & fagzd ¥ HEET
g aar fafwsy wga sggear o
[T gSfaal F FAET § qrena
qATG Y@ § Q7 qE WAFT gl A1

APRIL 23, 1984

(S:. Res.) & National 396
Sec. (Amdt.) Bill

¥ FIWW 7 AANT § TG GHEAT
¥ T FqT FIGFTH K7 AT TG AT
gfaarer &1 qiq fzar aq1 & $37 AT
aragt g s gg aet o1 28 sr @
WS gIA &1 &ifaa g1 @ v ?
afz qEt ara agf & @Y AITRY ZFAT A
Fgar Fifaa |

q3ra F a-a3 gfvwrdr ggafza
® AAHT & JHA T FFT § 1 WTH
WEAA F7 A E M weAldz Ty
Zlar g |\ a7 araa &1 9gfa w0
gl T \ YZAFAIAT HAT, GH0T JqT-
AT AT AT Y7 77 K1 qfFara07
AT | TqT AT I FT F47 FraA U7
iz w3 wfezz &1 qvw 94 g
TA 9T AITRT AEATAT F {IFAT
Frfgm

AFTAN a7 F AT FT 1 GrEAr
Fifgd % afz ag g7 & 1 51 afa-
TG &I 1T A19F 2 ar ag A1y Ag
97 @57 | 717 wfqgr qrdf ¥ FgAT
Fizar g f& afy 1€ s=aimI7 sl
2 @ g1 S1ar g o1 %19 0F7 7 919 |

sit afg wew w17 (F13HT) @ A
FIA | '

Wt udw gEw fag : afz w2
ARHGT g1 W AATE A AT glw oA
gara ¥ St InAfzal &1 a1 giwa
FIW § A% AFF § a%7 A1 ) WG
¥ oF fz7 & a8 4% qFT . |

SIOHT ZIAAZ TAIC Y AAAT | 9197 Q)

TITAT ATHT FH q9 g § |
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Sec. (Amdt.) Ord.

HAIT AFETH @ BT W ATFE JAAH
¥ oeger &TAT ATEA, WAAT A
qrga ¥g @ ¥, § ga«T A w1 qE-
famr ¥ exrwa #3ar g f5 adt @Al
g¥ifadl &1 w1 =rfzy & ag @2
%3 (& Sarfzar & gasr #1§ gl €,
dfwd ag 47 tqez F40 7 oW @
arEIT-aat § a1 f5 g7 graes f6g
et & ¥z fzar (FOwgr # AT
a7, Y. 0. FY gEAE F w1 7 SAATL
qiy o § | gAFT AAT A faar
FTT \ qar JEr o fFEEy ard ®3I40
F1Eh, gF g7 A Eg AT § | TFETAT
== 717 Fral ® fazaw 1@ § 91 99
arE meal ® agar wifgw fF W
guaifeat ste fagzarar & @g Ag
8 | gre ) feafa 78 &t A1 O
feqfa adit |

16.46 hrs.

[MR. DEPUTY SPEAKER

in the chair)

garg fsm & @it # &1 ag
FEAT A0 | AT ALg AN &1 a6/
ZeaT &7 F 4137 IaAfzal FT AWGH
g& gur | a1 N AT wif,ural 9-
aifedl &1 ArF<IaT WY gAY IEH
¢ %t 1 g7 21 AEAT # Igai (24T H1
g famfaar £ %51 & qgs Iwr @

srentA ¥ fatwifeat av guar gar
AT IaF arz AA-FERT fgEi a3
GAAT ZUT | gAT gAAT g arel 93T
gal gfag fediimigs %@ &1
i | drgr gwar fgegat av gur |
faar @Y% quw fgegal 771 gearw’ g
g€ 1 =tar % aifafesa ded gu
E6H g aal &1 g 7 4 0%

Sec. (Amdt.) Bill

g% daT awar § fF w4 araa Sw
ge g 9 f5 w4t arsfad &1 @
F19 g& F7 faar 913 0+ F AT QwA
IIATHY § FIARATT ZT X | WY J;T
grrr fF oF 19 12 ¢ Zizw IFiN 39
AT F TNTH q0T /M AT ) «E
gz femr 73 & fo gorg & garar aw
| F AR T &Y AL 2, &N UF &
ZITH AT 977 § Tg ¥ $ I5d § |
AITFT A1 F7a A3t &1 I8N
a1® 93 & faar &1 w7 #z7 £ A9
TEa § AHITar adl, & g=g wAqr g
f& Ia%T daraqr § 1 I987 war fs
fergeara & fgegal =iz fa=l &r
(wE1Z T fzgr I AT FIFT A
areq &% fagr @17 (& ag omr w1
FaH I2IY |

MR. DEPUTY SPEAKER : Time
allotted is eight minutes and you have
already taken 14 minutes. There are
still many speakers and we have got to
complete this Bill today,

sft Trdm gArT fag @ avwi @
gl & 99 @1 & 1 97 9. arf. S,
WZATT HIgT 1 MeET 20T & H7ET
¥ mMeAT AIIFT gear &7 & qE, a

faat & faa & wiary ar 737 9t &
F1T F1gAgr AT Arfge | 39 |uT

F9 fgerg #r X 27 13 71 Q¥ 99w
¥ gg ara ot 1§ 4 fF afy e
29 | ol w87 &) ST g1 Al g4
st A7 worigar &1 frggare fear
AT ¢ FFA Hq Igq T grag g, asq
A% 6T § WIT aga @ua 397 Al
We !

26 WAL § FHT WA aF 98
fergui ST gmrse t o g & Ry



399 Disapp. of National
Sec. (Amdt.) Ord.

(i ¥ ga fag)

oz faal g &1 gT g THWAT
g1 0 orfa & A qwa § @I §
ot fom § dar s18 @ @1y 1 «few
gt gfame 1 waqar 90 Sral #
e UG ARE 2 CARUE:E € AR K
gt sT gawre A faeRrd ¥ 2
agt aFar |

Fogara F X A g AT
gAr wregar g 1 99TE & WK

2y Ft waar &1 gArd F gfam 9T

‘s adt & | gona gfag A1 ZTET
grIEY  F1E IEA O sgFEqr  FIAT
g3 | agr qza fuad gfea &1 @0
gfgsre oz owlaq AT ggar 1 AL,
s gfaw fa, fwex, & a1 & aga 1
fasrad &1 AIHEIT F IAF T
dgax gfezgrm arw mfawifar
fagsq sTa1 937, a1 faa #wit fzeg
FT a1g T @YIHT A & q1A AT
gz dar 7 ferr qar @ feafa o
faazay |

WEf a% FI1qT &1 FAG g, WA
F197 de gFA § HWIT IAT 79 § |
guik fadig 1 qragE 79 FAEA
qra T & AT\

Using raligion to get voles was a
total corruption of democracy.

qg ®19 AAI€E &4 FAT g1 4T
ST FYE g« H7Ar g1, 9g SAIAA! &
qrq FalE § |

«Some of the minorty community
leaders, who speak in a communal
way, come and sec me and say
that is not what they really think
but they have to speak so in order
to retain their leadership in the
community.

APRIL 25, 1984

(St. Res.)& National 400
See. (Amdt.) Bill

It is one kind of ideological
compromise with communism or
communal parties.”’

afz §g =1 9919 WA wT FgA
¢ f& 3 goa groerg ¥ woAT Aefag
# F1ax @’ & fau swgafass
T FIq &, A IEHr @i foengrd
g gwFrT qv g, fam 1@« Paey-
arar &1 giearfed fFar qr, gg9 =9
fao fs danma § asifaal & gHEeT
? uF wfsq & @z frar srm 0 3g
TT AR AT | § qE AN 9T |

My natian requires ban on com-
munalist partics.

argzrfas mizgi 97 sfaaw

aarar =ifev, 3av feafa oz fawrs

ATOAT |

ar at fgegeara &1 9919 74T F
F1fzo f& ag 94T 9rff & Farg7 &7
ZAT &7 §2 [% 7917 7 AF1faay A
T a 4T 737 GIFIT a0
afe ag @ar a7 azd A ¢ q-ar
372 g g qFm¥Eed qift § faar
geq JaT &7 9T FIwAr Jifgg, aqt
& AoF wregw § 394 A g€ a7 w6
43 TEAINT IFL IA1T § 88 97 AW
2z &1 897 & | afz fgegeara &1 saar
A% &1 §, A1 4 §: @ar q A Ay
g1 afg si7ar st Afaat &1 fady
4T &, A1 3¢ fafkma ®=a 8 quay
FTHE 2@AAT AL

This Government must go.

# gawar § fs Agaa fasgfd
q#z ¥ Fg A1 @13 TrAr § | wrAA
gg 74T 4 @Y WEATATL W@ |



401 Disapp. of National

See. (Amdt,) Ord.
J g & 5 Wi &3 @37 %7 1
f& alz ga% faeaT Mo 1 414 §,
al =it fazaqrg warr fag &t avz ag
TFq g M9 9% ¥ gZ A1C |

ol frws T (FrAl9a) @ Sareae
AZIET, AIF 919 K1 fag gu@r & @1
§ g faga® 937 & 9199 3,39 9]
arx == 81 %1 &, 39 9T QAT
arma @ Mg 71 g9 97 feqanT &
atad ot F9i g€ =g fatidr a7 &1
3% ¥ WX FE AHITHL,AE fow
feay & 1t oo fagiz gz 5o, 39
qZ [IAAT 131 % 9717 F1 GHEAT G
swfzar & WX za& AIHAT T EA AEN
fear ST aFa1 | HT &G § g3 wAT
Wl T8 AT & 21Er g1 ®Ia fF gW
fasr & 19 g1 A & 917 & g€
®1 ¥ €T F A 1 ATOAT |

afes faaqar «wiza av sfa
gaEAT AT & IAR! g FH & AT
gz 98 FAW 2 AT I”H AAET W
g FI1E 910 AN 2 | g aig § of
fedr ®1 TAFIT AT g1 @Far ) { 1
dra ard "ed4 & §iEd Y@ &7 4g
FrfgT A F1 ) guw F= Al fE WS
F g 7 uz faggs 1 @IA &
giwy wiar g 493 fasga grazas g
TH® WATA] TH 443 Td GHEAT H) gA
FIH & (&0 a1 i 5w warAw fegfa
garg ¥ g4 9% 3, AR EIAAT FI7
% fag wiz F1§ =<0 af) § afes a3
TR 93 FIX Z WIT TA ANZ q F A
fadra®s &1 ggda 7@ ¥ fau «er

EArE |

VAISAKHA 5, 1906 (S4KA)

(St. Res.)& Natioval 402 ’
Sec. (Amdt.) Bill
%% 251 991 g€ W1 wxA § aF
A1 & arq fadT gq $F aTH ¥ ;-
FIXH w31 aq7 5 dora #r  gueqr
a3 qEAIT § WYT ag rrAr ey
giat w9t W@ g AfFT ww -
g g9 fags st faOw saranat
fagreT qifest €1 avw § aX T
HIAAI g4 ¥ UF JET WA W
1T ag ag frar § fe fagra so &
F za% faqEt § 5 wiw afx oz fedy
AT gz F TFAIFAGT U GH AWE X
ATAT g | GFIAT 94, GFIA ¥ T
ax ),fwT I} ITFY AT G a1 7Y @2,
a7 JUFT qEGQrT FIAT I1fgy | FfeT
Tq A0 ¥ OF T T 6 WA & forw
faar gezar s frar &1 qu@E
fwar sira, g arg &1 fagig = &
az fanig &7 ¥ )

afFF & oF ard ggar wgar g
fo a1 feafa wrer gara ¥ 2 sa1 gy
7z fagra @ g1 a%ar & i qarq
# qfefeafa ot ot @ fs fav sfafes

‘agh WA g2ga q9T a1 W@ §, Wi

fag miz®y & fFo a1 @ &, =Tk
TIA T I §, IWATAT 1M A WIFY
Tfefeafs qar wY g€ @ sogwa A
FT A9 48 F9%d § 5 gwray &1
FT F1HT1ET a7 aFdT 2 7 Wt ")
qgar W1 fager qifzal Y ave @&
AT 17 qTAAIT gaedt 7 wgr R
59 a3d qwra gfag Faef gE }
qTa #r gfaa & g3ugz @ =T 7g
qua AT g mEaArdl ¥ g 9w Ay
wa git. § v 220 & &7 qrasr

q9iq ¥ fewr gg. o IuaAifEa} @
grrMe wk gad 190 faw A



.403 Disapp. of National
Sec. (Amdt.) Ord.

(4t Fears Uw)
¥, faad srar gem § ofqw & wrawy
o1 & 1 gferw & gz ard, wasr
W 7R s A arfas § faw s
gferg arell & ga% a7 Wi gaR
AT & gaUge &, gAY F1§ TAFIT AGS
T FFar | (& gr9 IJ17Y AT 1A
Fawre d fausar qru g ? ol
giwa ¥ si@ 7 1§ warg fasr a gfaw
Ty & fgrag gl fe fadt wigdt &1
frrgarr w7 & a1 sEF fa=s
FIATIET FI q% a7 AFATT g1 FI TH
ar Farge a1 910 g fagm 9% fs
Ig AEAT A Ay €, ar @Y A
IAFT TG 2F &, T IAF! ATATZ ad
aCATE I §, 9 9V 9A1g W @
& arzfaal 1 sigi-ggt gfaa ar
gIwI &1 gfaar fas gas agwas
F 1 97 £1€ 718 7 faa aF al @Hh
faara YT 9rar ga1 2 7 w1 300 &
FUT Hradl I A0 ¢ 79 447 A%
gttd # #iT fAaE 12-14  A1EHY
fixgarz go &1 1 =rzEr @gEa
T & fom qare adY 1 1% gfaq 1
AFAT 3% faars awdla T &
fau &aiT €Y, 21 afsez 1 3%
gFEwl § ;g gaAl & owifa
WHTAGAT # e79gIL Hq § ag W
TL A2 At Ty glEnAl § OSTU F4AT
¢ ? ag wiewAl faq 9z gag g, faaw

ant ¥ gfaw 1 sfasr g, (sta% ar’
q gIET ¥ qrgag wWerad 2 (% gz
TUATEY AT Wia® AT W@ F |

17.20 brs.
A VT w@2hA Gdd §, |garn

TOATE AN § WYX g A-FEAT F1w
I § 7T IT% fAas §1§ agad

APRIL 25, 1984

(Sr. Res.)& National 404
Sec. (Amdt.) Bill

3 F fag qaiz & a1 WX F
mig T 341 g fgag w@F f@
AR AGLEFT FIE& @ | ag W
uifesa a1 a1 wa & faq ag § 8@
fag @t & nxwar g gg as=T S
g1 & 917 2 | I72 A UF gHeaea)
TI F29 c21a1 ¢ | faa% faars #1f
FIAT FTAATE AZN &Y AFA, AR
@ # v@¥ F1 3 wEar fawmrEr
g | § gTHIT F7A1 91 (F aIAHT S
TSI guga 33X afdd A al
@Fr fadg frar 2 1 w9 g9,
gfzaran, fzedt & g g gaaT
gAT & AT siggaifagt & faars 1§

CFIEAE FIF Arr A ¥ oA fex

AT F qrm g AT qAr g ! H
7g A8 |gar f& @ F1ga @ qd
aweqr g Y S wfRA ag o®
Agl FI7 2—398 1% TAIT AF FT
AFAT 2 | TA'EU T TATT GHET FLAT

g |

7gi 9T Fga A arqg &7 af 2
f& za ggrar #1 aarara gar srfgd o
# ot W% Arene ¥ 7w A1 F 41 0F
a1y FgAr Fgar 'vz7 7g ¥ fr €W
qAEAT AT 29 F41 2, faa®F giu Tm
AREAT F1 JTWEMAT 0 7 g7 g H
T HITFIZ W FIUZZ &1 113U
g MY @i are & g, gfarom
o7 fzedil § 3IFF) 8 @@ fwar
stie ? zx faafas ¥ %€ agdly 93-
FITF oy mE & | ANAIA F]Y
AYF & FI7-317 AT GHT Fg7 ¢ (®
LEHIT &1 A1) fzamdar g, qiEmw
#1 azal & #70 I217 4Arflgw 1+ FH
TgFA ¥ ag Wy awdw feqr fE
gfed &) qeardd & aifaw v awa
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Sec, (Amdt.) Ord.
¥ wrdargdy w34 Tifgd wag Fmar @

fs Iwardr AT AIFFAIET TIY &7 AT

#q7 § 7 AT QAT A § IT%F JINA
F1 ggrr ar azf faaar 1 arfeasara
F 7w ArAY wrg 2 #@fra g s A

gt 1% fF ag et faar &1 qiv 98

21 T & graEt g7 zaw favr g
3z1a g1 9} = fam gaF grat
AZY & Wi Fara § oA Y @
g fgrgmi-fAdmifeat & fams arewrz
F XA g1 arfasar & @ir &
a ¥ fgg a@s & g0 gt 2
Fg ATAFATEN £ TETE FT IZ 2 |
gfesarsr & o & gFwArE 197
7 § 1 w9 29 5 g% &9 A
F1 #71 a0F1 & Tara 7 afr2r ¥ arz-
AFIA a1 74 faeed! ¥ F1F § 0z
ga® a1z fad A19T 727 7 F97 2
fra avg & gftearsr agrs aed § wlx
I AIZ 3 AT FT I ' WT g4,
gheamnr, fasat &1 gaar agr wz 8,
FEI VI AIHT T 17317 7T qFT 2,
fog ar Frg mia 7 sfearf g afsa
fT w1 GTFIT G120 g 37 ISMA 17
g | w5 wrasgifeat &7 @151 wifaw
o g1 &7 2 fF guwmir F1E 0y s
sziq foag fas are ga ggarm
gl o1g, fogg (a@i § w1 wgF I3
a1z fam gz & fadrs @1 &%
A% imw ¥ mfaw 7 ggann &
WIq . BT ERFIT AT WY § 4qW

IBIQAQ § F§ TFIE WIT rE
9T grasdt ®g g Wl gfaw  aer
ar. qq; us urfz Y 930 &1 geray
uR ® geiwa & o & famd 9w
Wrarw ) sfzarg qar g§ & =i
TXFTT & fawg o &t )

Sec. (Amdt.) Bill

qu sar F & Wod g9 §T @l
a1 fF 918 smzfwat €1 wir g-@ife-
1T & I AR ag ag Ffaw FT
Z & 5 9uF1 1% AT HIW I3,
fagq wiw fag mifgs swarfzal &
fgaraat a7 sig | gz § gfeg
gifas 18 & gt gvar & 5 g faw
wTF I3 AT Tona 1 gHEar
garaar gksa gt g safaq o
argl ag gwrg 33 & f& gqegrd #
gfae #1 sifaa &war [rge, a9 #
AHar & 19 {9933 FAT ATgAT
f& afg w27 Iztar 111 @ WER
YA FU ) qIFR T @7 fzam@n g,
za& fag avwre &1 § qard a0 §
AYEITC FT TH 41¢ & ®aar g |
{ast 7z 77 8 f& gezrd # glfaw
1 w7 fgar srar Fifgw, I A
¥gar qrgar g fs ag 1§ @it uw
CEAR

9z & wimT 5§ awarag mf §
7z A1 g1 w1 ¢ & 99197 gaa #)
T faar 1@ | § Q9F W A HIAT

qrgar g f+ a9 1970 # 53 qE47
¥ Gga &A@ i 9y 1976 ¥ qrAy
&1 GAAT {Ha1 747 IF A8 W HIHT
g9 &) GIHT GHAIT & q41 | Feg H
A1 gg GYHIT H §IRIRT 9 ' 394
aqg I 3w A ¥ :1§ safe
73 931 1 39 33a f5d) 7 A #gr
ff s€tg AT wgy wfwes &
¥ A wgar & agf § o &
sgar wgar g f& 7 @y wdg
FT ¢ W1 A & 1% A1 fwar wiw &
aeg § | & gwrg & sfidma fafseex
W E §T 55 ® & hgwr gena
AIFIT F gE I F - Frar g sa¥)
argq fafqezx & aregar & &1 gaEr



407 Disapp. of National
Sec. (Amdt.) Ord.

(it fms uw)

qiw (g% nrEEIaT 1 IAT F1OAGAT
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sq1a ¥ gAfas 3w Ag faar
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qurdt g3 7 moAr agad wET &
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F1 2wy gar & fag ang a9 @
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Fg! 718 gy win & a9a 1 gEIfag
F1T-a1T FIAT 7iAl I2AF WA § 1 A
wr€ ag gawd g fe asg 23 @ ar
qrdr &1 wgar fz sgasg &1 @iqd &
quEdl gd a1 ST, et arg gk 8
gz wedl 9T &1 WIS g gy §
Sa% &ard & YIfa® qaEt ga &
1T IAF! qAT § @A &1 {160 f7a

ff Jarar a1 F1gar g & AT gas
qar & g &1 ugar 9 fawmiar qaar

aY WALT @eH A gl ghar AT qF faa
wq @rfeeard & a1F & AT T2AT
AIHITET a1 FY AT =qA A W@ fF
a9 & fau gfearar & arsagat A
q faar g, mifqat @1 § g7
gYer |et § W1 [ATE FAA ¥ FA€E
st glraian & fag far gr o eqrat
g RgAfE gifas 333 & fao

@A 71 aig w2 §'fr S¥vg g
% 2 fzar arg | g7 fEo ga1w 2fae
f@ g'ars #ar wimar g 1 ag Wi
gra 78 3'fw Iwing 9913 F §¥q
fearsrg + gasr gfeaiom & o
waiey agf LT

T qE ¥ @A A wEIRT
TR g QT E fE wiay - gR
TN pfan aur fear §, § g fawr
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FT GG FIJ gY WIAT I FATT
FLATE |

SHRI RAVINDRA VARMA
(Bombay North) : I Join my hon'ble

friend from Ambala in appealing to
the House to disapprove of the
Ordinace. 1 do so, not because I

am not keen on the immediate res-
toration of peace and harmony and
normalcy in the Punjab. I share the
anguish which  all hon. Member
of the House have expressed
the senseless carnage that is going on
in the Punjab.

I want an immediate and to the

anarchy, terrorism and violence that
have gripped the State of Punjab
and its neighbourhood. 1  believe

that the Governm:nt
responsibility to protect
property, and 1  Dbelieve that the
Government must have ample powers
to ensure the protection of life and
property and to ensure that the at-
mospher of the State is not vitiated
by communal passions and incitment
to commnnal or collective violence. "
I blieve that the Government must
have ample powers to do this, and
I also believe that none should be
chagrined if the Governm:nt uses
these  powers judiciously for the
objective that has been outlined.
There is no question of any difference
of opinion as far as these objsctives
are concerned. Nor is “there any
differcnce of opinion about the ne-
cessity to view this problem as national
problem and to extend full coopzra-
tion to those who have the responsi-
bility to ensure peace and harmony
and to find a solution. '

has the primary
the Lfe and

But, Sir, the question is whether
that objective will be achieved through
the Bill that my Hon’ble friend has
presented before the House, Sir, I am
afraid, 1 should say, that this that Bill
seeks more powers for the Government
is symptomatic of a line of approach that
has repeatadly been proved maladroit,
unimaginative, unralistic and barren in
dealing with situations of widespread
public discontent or disorder. Sir, the
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approach is based on a few assump-
tions. One assumption is that poli-
tical- problems should bz allowed to
foster through neglect, and should be
nudged into the familiar ground-
that is describzd as the domain of
law and order, and th:n Sir, on that
familier grouns to proceed to meet
the movements with punitive and de-
terrent action. The Bill is based on
the corollary to that  theoram.
I do not want to say who h.s
Injected that thcorem into the text-book
of administrators in this country, Sir,
the second assumption is  that
Government did not have sufficient
powers to deal with the situation in
the past. The third is that Govern-
m:nt have left no stone wunturned
has exhausted all its powers and as
these were found to b: inadequate,
much against their will, they have
come before this House to ask for
more powers. The fourth assumption
is that the problem could not be
solved because of inadequate powers.
The fifth assumption is that the way
to solve the problem lics in arming
the Government with more powers.

Sir, I want to raise a few ques-
tions in this regard. What powers did
Government have on the eve of the
promulgation of this Ordinance ?
Ware they powerless ?  Sir, the
Central Government took - over the
administration of the Punjab on thc
ground that the Punjab Government
had proved unequal to the task, that
violance was increasing and tension
was increasing. There wuas lack of con-
fidence in the ability of the
Punjab to deal with the situation.
My Hon’bl friend must be a very
sadman indeed today. His hopes
have b2en belied, His assurances
havé been proved insffective. I am
using very mild words because my
right Hon'ble friend from Nandyal, is
piloting ‘the Bi!l before the House.

_MR. DEPUTY SPEAKER : You are
always used to mild expressions only,

SHRI RAVINDRA VARMA : Yes,
Sir, with you there, 1 cannot go satray,

~ COFEPOSA ; and (12) lho Cnminal
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Now, what has been happening since
then ? Villence has increased; Killing
have  increased ; and it appears. as
though the flames of the fire are sprend-
ing elsewhere, Afier the state ‘'was
placed under President’s Rule, can
my hon, friend say that there  has
been a  decrease in" _ incidents,
that there has b2en an increase in
security? No. I raiseda very im-
portant gquestion whether there was
inadequacy of powers ; that guestion
is crucial to this whole  debate.
He inducted the CRP, the BSF, other
para-military forces, and yet gruesome,
gery and barbarous murders have
gone on increasing. Religious  leaders
have been killed, high ranking polige
officers have been killed ; an MP has
been killed; journalists have been killed;
an - airforce officer has been killed ;
'oﬂ'icc-bgarers of political - parties
have been killed ; innocent people
have been sorted out in buses like
goat and sheep, and butchered, . this
was all after the Central Government
took over. There have been murders
in places of worship ; places of wor,.
ship have bzen burnt down. In a situa,
tion of this kind that developed in
the Punjab, you cannot say that you
will take action only after the event.
don’t therefore say that the govern.
ment should bcdcprwed of lhc right
(o take preventive action, Thcrc will
be the necessily to prevent amml_llles
sometimes, to ban an associations, 19
ban the carrying of arms and to. take
recourse even (o preventive arrest and
detention. But what were the powers
the government held on  the eve
ofthe promulgation of this Ordinance, ?
Shall [ read them out? They are :
(1) Criminal Procedure Code ,and
Indian Penal Code ; (2) The Atms Act;
(3) Punjab Secunly Act ; (4) Punjab
Disturbed Areas Act ; (5) NASA ; (6)
Chandigarh Dlsturbed Areas  Acl;
(7) Armed Forces Special Powers Act"
(8) Unlawful Activities Pravent,loq
Act; (9) Prevention of Insult to Natio-
nal Honour Act; (10) ESMA; (1(1‘

e

XN o~ full

-dozem Acts you had m your annoury

Did they not provlde ‘power to yon
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arrest without warant and for preven-
tive detention ? Did you use them ?

My hon. friend got up and said a
few moments ago that the Central
Government, except in the case  of
Punjab, has not issued orders for
detention under N.A.S A. Is it because
you did not have the power that the
current  situation developed ? You
have to prove it, My case is that
there wezre powers. In spite of these
Acts, in spite of one Act being piled
on top of an other, the number of
murders and attacks and robbaries
incressed. The pattern was clear-
murders and attacks for lieuidation of
opponents, for revenge, for exposing, the
vulnerability of the police, to .loot, to
snatch arms to strke terror Now,
with these powers, how many have
been arrested, how many have been
prosecuted and how many have been
convicted ?

The other day, my hon. friend from
Rajapur said that 220 murders took
place and 50 arrests were made and no
cases had been filed. Perhaps my Hon.
friend,the Home Minister will bring these
uptodate, and say that some cases have
been filed. I do not know. But the fact
remains that people can get away with
murders ; people are extelled and
praised from the pulpits for murders in
the name of religion, in the name of what
have you. If the government has failed
to prevent all this, has it at least taken
prompt action to track down culprits.
Have you been efficient after event ? I
wish somebody else was there to answer
this question, at least whom I could ask
this question.

But the classic example of Bhindra-
nwale is staring you in the face. The
spectre of Bhineranwale will haunt this
country for many more months if you
deal with him in the way in which you
have been dealing. It seems that you
have imported .some kidglaves to deal
with him, some velvetgleves to deal with
him. Has he not on many occesions
been guilty of preaching communal
hatred ? Is there no law in this country
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to prevent preaching of communal hat-
red, to prevent the acquisition of unlice-
nsed arms to prevent recruitment of
private army, the parauing of arms,
flaunting them with impunity before
your very noscs.in the Capital, to prev-
ent and punish people for inciting
follewers to take (o terrorist matheds as
you yourself have said in your state-
mzant ? why _was he not brought to
book ? who is bholding the parasol of
immunity over the head of Bhindran-
wale ? whose are those hands ? Are they
foreign hands that are holding this
parasol of immunity over his head ?

On the other hand, | do not hold a
brief for Longowal and others for burn-
ing the Constitution. I donot, I
have condemned it. I shall condemn it.
I shall continue to condemn it. But,
you charged him with sedition. May-be,
in your wisdom that was right. Do you
give evidence of double standards ? For
the extremists you have the parasol of
immunity and for the moderate you have
parsecution and prosecution for Sedition.
If you are not promoting the extremists.
if you are not protecting the extremists,
if you are not undermining the moderates
what are you doing ?

PROF. N. G. RANGA : Who is
the moderate ?

SHRI RAVINDRA VARMA : That
is the question. That is the question,
You will drive even those who are
moderates, to desparation. I am glad
my dear faiend, professor Ranga—my
hon. friend, has asked this question.
I have high respect for him and that
respect will remain. .1 have learnt from
him, a lot. 1 know that if he were here
on this side he would have used stronger
words. But I shall not emulate him.
But I should ask is my friend so blind
that he cannot find any difference
between Bhindranwale and Longowal ?
Is that the view of the Government ?

PROF. N. G. RANGA : That is my
view.

SHRI RAVINDRA VARMA :1 do
pot know, If that is the view of the
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Government, it may be. If that is the
Government’s view, or even that of my
fiiend—my hon. friend’s view may not
be the same, when he does not have to
meet some are in debate. He may
himself have a different opinion that
finds expresions in sighs within brackets.
But let us leave that aside for the
moment.

Sir, it has been proved therefore
that you have not been able to use the
ample powers you had in your armoury
cither to prevent or tracking down people
and bringing them to book afler an
offence had been committec, Therefore,
there has been a tremendous failure, a
coloscal failure. Is this failure due to
the lock of Jaws ? Is this failure because
of the lack of adequate powers of the
lock of adequate will or because of
inefficient administration ? What is the
secret of this impotence, if T may ask
you ?

Now, You are asking for more

powers. What are those powers ? Thesc -

powers, in fact, onc is tp say that the
grounds may be communicated after. .,

(I[nterruptions)

MR. DEPUTY SPEAKER : I think,
it is not a proper word. I do not know
whether the word that you used is
parliamentary. [ will go  through the
record.

SHRI RAVINDRA VARMA : Oh'!

No ! But 1 will submit to your judg-
ment.

MR. DEPUTY SPEAKER : You can
say ‘incompetent’. I will go through the
record.

SHRI RAVINDRA VARMA : 1 say
that word is not unparliamentary. If it
has hurt you, I can use another word.
I can say ‘‘powerlessness’ . Please do not
rule that it is not parliamentary.

MR. DEPUTY SPEAKER : Only a
general rule,
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You may differ from me, but do not
know whether the word which you used
is parliamentary. [ will go through the
record. '

SHRI RAVINDRA VARMA : When
you are in the chair, I will never differ
from you, .

What is the secret of this powerless-
ness ? You want to increase your
powers. It is a very important ques-

" tion, You want to double the time or

something like that, to give the grounds
for detention you want to extend the
time to be given to the Advisory Board.
In other words, you want to practically
increase it, and dectain a person for
six months without chlciting the opinion
of the Advisory Board. You want to
detain a person for two years instead
of one.

Now, Sir, I want to ask you a
question, You say that this is what
has prevented you from taking effective
action. But you can provide the grou-
nds to a person only after you have
apprehended him, You are putting the
cart before the horse. You say, ‘I have
not been able to arrest because, once
1 apprehend him 1 have to give him the
ground for detention with in five days.
Why do you put the cart before the horse?

Now, I am afraid, my good friend,
is going to get a little offended. Even,
my vencrable and hon. friend from
Guntar from whom [ have learnt a lot
may not like it. '

I was looking through all the aspects
of Proventive detortion to which my
hon. friend from Jadavpur has referred.
You want more time to communicate
the grounds of detention. You want
to increase the maximum period of
detention under the MISA,the maximum
period was, one year, under this NASA,
it was ong year ; under the P. D. Act
it was one year, under the Defence of

India Act during the war, it was one year,
and under the Rowlatt Act it was one
year. I must refer to the Rowlatt Act
which my hon, friend is very, familiar
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with. The Rowlett Act was condemned
as the Black Act, and the black Bill and
this country went up in flames when the
Rowlatt Act was promulgated, I am
not suggesting any such incendiarism.
But the Rowlatt Act very clearly says
that the Government shall first bear the
responsibility to get a judicial opinion
from a person who is competent to be
appointed as a High Court Judge before
an'order is passed either for arrest or
for detention. For lack of time I do
not want to read out scctions 22 and 25
of the Rowlatt Act, which is a very well
known, and infamous Act, What was
the name of the Rowlatt Act ? It was
called an Act to cope with “anarchical
and revolutionary crimes.” In that Act
the British Government said that first
Judicial officer of the calibre of a High
Court Judge should just be convinced be-
fore the Government issues an order for
detention. I do not want to say more
on this count,

Now, how do you take preventive
action ? One essential ingredient in
preventive action is intelligence. |
know that my hon. friend does not lack
in intelligencz. But the trouble with
this Government is that it is obsessed
with the ideas of cleverness. I am afraid,
the country may become a casualty of
their cleverness. What is the nzed for
intelligence ? What is the state of intelli-
gence ? 39 railway stations were attacked
in one night, simultancously, you “had
no' information. Simultanous,
similar as identical action tooke place,
in a widespiead area, it could not have
been executed without plan, without
conspiracy, training, deployment of
trained cadres, without logistics, without
transportation of men and materials,
explosives and incendiaries, without a
line of communication and command,
and yet you could not break into this
liné. Now, you have com: out with an
excuse that the intelligence services were
infiltrated or that some people were
inducted into the intelligence services
by others. This is a very sensilive area
in which flect footed pirouetting would
not do. If you want to make an
allegatioa, you must produce the evide-
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nce for the allegation Otherwise, it
becomes sheer slender,— highly unbeco-
ming of people in high . positions.
Therefore, do not try to get away from
the responsibility of providing an effec-
tive intelligence system by putting the
blame on others. *

One gets the impression from my
hon. friend's advocacy of this Bill that
he is only looking for som» alibis and
scapsgoats. My hon. friend knows
very well that after the promulgation of
this  Ordinance there have been more
murders in the Punjab. But perhaps,
he may say that it is the flicker of the
dying candle. T do not want to deny

. him that  hope. But the crux

of the matter therefore, is the responsi-
bility for creating conditions which can
give birth to extremism in  which extre-
mism can flourish. If you make mode-
rates look ineffective, allowing political
problems to fester, delaying the seltle-
ment of genuine grievances, pursuing a
policy of attrition, trying 1o be clever
in negotiations, giving the impression
that no useful purpose would be served
through negotiations, and that even if
agreements are arrived at, they would
not be implemented, then you create
conditions in which people may begin to
think that negotiations are useless.
This is a dangerous situation. I know
that my hon. friend, left to himself,
would not like to create such a situa-
tion, H: knows as well as I do. and
the House knows, that this pr:)blern
cannot b: solved without the help of
moderates, without discovering madera-
tes if there are no moderates.

MR. DEPUTY SPEAKER : Who
is cleverer from whom between the
two ?

SHRI RAVINDRA VARMA : You
are sitting there to  deliver judgment.
Therefore, if you create conditions in
which moderation of goals and means
is painted as ‘“*Compromisationisrn’*

" cowardice or betrayal, then you are

contributing to creation of conditions
in which a solution cannot be found.
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I do not want to take the time of
the House in dealing with malanrdroit-
ness of my hon. freind, Governmant,
the perfect sense of timing in agreeing
to consider amendment of Article 25, the
perfect sense of timing in withdrawing
CRPF as soon as Longowal asked for
with drawal of the CRPF. But I would

only end by saying that this problem
is a political problem and this problem
therefore, cannot be soived by increas-
ing the quantum of th2 powers that you
have, that you create for like Midas,
that you do not apply, and by prevarica-
ting on the substantive issues involved
which are responsible for  creating
conditions in which situations of conflict
can aris2 in the State. I hopes my hon,
friend would advisc others to lock into
this aspzct of the problem, and 1o seck
a solution there, and not live in th2
false belief (hat popular feelings can be
assuig:d, and political problems can be
solved by the language of the big stick.

SHRI CHIRANJI LAL SHARMA
(Karnal) : Mi. D:puty Speaker, Sir,
Speaking on the Resolution, Shri Suraj
Bhan observed that this is an Ordinance
rule in the country. The Ordinance is
likely to be misue!, Government has
alrcady enough powers. He put a
question as to why this Ordinance was-
brought on the 5th of April ? Why a
copy of it was not placed on the
Table of the House on the 4th of
April ? What were the circumstances
which obliged the Government to pro-
mulgate this Ordinance between the 23rd
March and the 5th of April 2 But, Sir,
I may be allowed to refer to a part of
his speech in this House delivered
yvesterday where he said : *““The other
alternative could be that after getting
the Bill passed in Lok Sabha,an Ordin-
ance could have been issued and the
Rajya Sabha could have passed the Bill
when it was to meet. It means his
objection is as to why the Lok Sabha
did not pass the Bill and why it just
promulgated the Osdinance, That
means in principle he ‘agrees that the
promulgation of the Ordinance was
essential in the circumstances. Then he
say.: “‘What were the circumstances ?
Perhaps he is not aware of the circum-
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stances which obliged the Government to
bring this Ordinance on the 5th April.
Mr. Harbans Lal khann was murdered
in Amritsar, Prof. Tiwari was murdered
in Chandigarh. ~"With your permission,
Sir, I went to draw the attention of the
hon. Members of the Opposition
that when there wre pressing demands
not only by the Akalis but also by the
Opposition that the popular Government
should be replaced by President’s rule
even though the Congress party was in
majority, even though Darbara Singh
was having the backing of the majority,
th2 Government just took a decision to
impose President’s rule in Punjab.
Why ? Because on one evening six
persons belonging to a particular co-
mmunity and travelling in bus were
mercilessly and ruthlessly killed.

Those wezre the circumstances which
obliged the Government to at once
replace the popular government and
also to change the Governor,

Shri Suraj Bhan put a very pertinent
question—the Government has powers,
but not the will, May I have the
temerity to ask him a plain question ?
Wasn’t the Naga problem there, which
was solved by this Government ? Wasn't
the Mizo problem there, that was solved
by this Government ? Was not the
Anand Margi problem there that was
solved by this Government ? Was'nt the
Assam problem there, that was solved
by th2 Government ?

A HON. MEMBER : How do you
say the Assam problem has been
solved ?

SHRI CHIRANJI LAL SHARMA :
In Assam therc is perfact calm and
order, except the efforts of certain
groups that seek to create disturbance
in the clamsea of the state.

~ Sir, the Hon. Member from the
Opposition, who just preceded me made
a very beautiful speech and said’' that"
there were as many as twelve enact-
ments. The IPC is there, the Cr. P.C.
is'there, Arms Act is there, and all
these are there, Nobody can deny that.
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But why this Natiooal Security Act?
Why was MISA there ? The only answer
to this is that the circumstances prevail-
ing in the State of Punjab are such that

nobody has the guts to make deposition.

Nobody is willing to appear as a pro-
secution witness. That is the problem.
There is the problem to collect evidence
as well. Sir, what happened during
Bmergency when Smuggling was al its
highest peak ? At that time the smugg-
lers in the country were hauld up under
MISA. They were thrown behind bars
and the smuggling was curbed to a great
extent, But the moment the Congress
Party was replaced by the Janata
Government, the one good act according
to them-and not according to me.done
was to release them all. What happened
thereafter ? The whole House knows it
and the whole country knows it.

Sir, Shri Suraj Bhan also put ano-
ther question referring to the statement
by Shrimati Indira Gandhi, with whom

"she should talk. Whether there is any
guarautee that they will stick to it.
With your permission, 1 wish to throw
some light on the past history. How
did Punjab come into being ? How did
Haryana come into being ? How was
Himachal created ? The Shah Commi-

ssicn was appointed by the Government.

The Shah Commission gave its Award
in 1966. That Award was modified.
According to the Shah Commission, the
whole of Ambala District was to given
to Haryana. Sant Fateh Singh threa-
tcned to immolate himself. Shrimati
Indira Gandhi thought it desirable to
modify the Award and the Award was
modified. Chandigarh minus  seven
villages was to be given to Punjab and
114 villages of Abhor and Fazilka were
to be given to Haryana. There was
happiness and joy all over the State of
Punjab, whereas as many as twelve
youths were killed by the Police in
Haryana, when they rose in protest
against this decision. But, Sir, did the
Sant stick to it ? Sant Fateh Singh is
no more. He has been replaced by
another Sant-Sant Longowal, whom my
hon. friend from the Opposition, Shri
Varma, called moderate. I would refer
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to the Statement appearing in the Press
made by Sant Longowal to which a
reference has been made by Shri Suraj
Bhan himself. Sant Longowal said
that we will weak vengenance upon
those responsible for the killing of seven
terrorists in the hands of the CRPF. I
do not know whether it is right to call
him a moderate or to put him at par
with other terroiists. Does at behave a
sant of country ? Does it behave a
responsible citizen of the country to
sympathise with those terrorists who
were committing individual acts, those
terrorists who are creating disturbance
in the calmsea of the Nation by their
terrorist activities, those terrorists who
are killing innocent people and are play-
ing with the lives of innocent people ?

When the police tries to take them
to task. I am sorry that he said that
he is a ‘moderate’ and this gentleman
makes a statement so irresponsibly.
Then again, Sir, he may be replaced by
another Sant. At the risk of repetition
I wish to submit.—I said it earlier also
on the floor of this House, that the
decision has alrecady been taken, the
award in respect of Chandigarh, Abhor
and Fazilka was given in the yecr 1970.
The award on water, Ravi-Beas water,
was given in the year 1976. Because it
was vehemently opposed by Punjab, it
was further modified on the 31st Decem-
ber 1981. The Chief Ministers of
Rajasthan  Punjab and Haryana signed
it and it was further attested by the
Irrigation Minister and also counter-
signed by the Prime Minister. They
say ‘we do not want to stick to it’. So,
Shrimati Indira Gandhi was prefectly
justified when she said, *“With whom
to talk and where is the guarantee that
they will stick to it (Interruptions). Now
my hon, friends from the Opposition
have probably not been able to appre-
ciate the question. Shri Varma has
rightly observed, and I am in agreement
with him, that it was a political prob-
lem ? What is the political solution ?
The question is that if Mr. Badal or
Tohra or Longowal or any man repres-
senting that Party replaces the popular
Government of the Congress (I) or the
President’s Rule, the problem will be sol-
ved, there will be no hue and cry, there
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will be no killings. But, Sir, would it
be permissible ? Would any sane person
in the country agree that people should
be allowed to smatch political power
at the point of bayonets. This is not
the solution. The solution is already
there. Professor Chatraborty Sahib

was there and in talked to him on subject

in the Central Hall the other day. He
said, ‘Why not give Chandigarh to
Punjab and Why not refer Abhor and
Fazilka issu¢ to a Commission ? There
should be a Commission. Why
should the be a Coommission when it
was decided on the same table, with
the same spoke of pen and in the same
breath ? That should be implemented
in letter and spirit in the same
manner,

(Interruptions)

SHRI HARIKESH BAHADUR
That should have been implemented
within five years.

SHRI CHIRANJI LAL SHARMA :
Suppose it was not implerhented for
one reason or the other, did the Punjab
Government care to implement it during
the period they were holding the righs
of power, during the period they were
guiding the destiny of the Nation ? And
they had their representatives in Mr,
Dhanna Singh Gulshan and Mr. Surjcet
Singh Barnala in the Central Govern-
ment. They kept mum and the only
reply was that shri Morarji Desai did
not agree 1o that. Morarji Desai was
strong enough to say, ‘No’, and now
they are saying that Indira Gandhi is
a lady who would say “yes’ to their
unjust demands. Their dreams will
not materialise. She is a lady with a
dash and decision and initiative and
she can never be cowed down by such
threats, even if Heavens fall. It is a
simple question, (Imterruptions). With
due apology. I have very high regard
for my friends sitting en the other side
in the House, they are standing in the
way of the solution of the problem

because they are | unstinted
cooperation to the Akalis. is
clearly a political exploitation of the

situation keeping in view the impending
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elections, the ensuing elections in
December January next, Now they
find themselves in a fix and are giving
all support to them.

Mr. Deputy Speaker, Sir, it is in
your knowledge that one of the hon,
Members from the Opposition is taking
rest in the Golden Temple touching with
his realms of thought with the two
Sants to decide the future of Punjab.

Has any opposition party condemned
all these activities of these Akalis ? it is
not a question of Hindu or Sikh, Itisa
question of integration or disintegration
of the whole country.

This is a matter to which thoughtful
consideration should be given and we
should not be hasty. In finding a
solution of these problems, we should
not make mountains of molehills,

This simple amendment in the Act
is neccessary. The Act was passed by
this august House Kour years ago and
if some amendments are necessay to be
made in prevailing circumstances, the
opposition parties should, instead of
opposing them, pat their premium of
confirmation without reserve and hesita-

tion and show their "broadmindedness in
this matter.

[t was observed in the course of the
speech of Shri Suraj Bhan that Congress
party leadership says that foreign hand
is behind the trouble in Punjab. There
is ample evidence of it. You want
direct evidence. Direct evidence is
there when Shri Suraj Bhan himself
quoted an instance of a Muslim trave-
lling in a bus in the garb of a Nihang.
What is all this ? who is that Muslim ?
Wherefrom all these illicit weapons, sten
guns and carbines or whatever weapons
are being used by the terrorists, were
foming I say it with a sense of respen-
sibility that these are being supplied by
foreign powers.

If you go to Hussainiwala border cr
any othar border in the fields where
Indian and Pakistani fields adjoin each
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other, and where wheat crops are
standing adjacent 1o each other with no
permanent boundary line and no straight
line, these Pakistanis manage to bring
and put sten gunsand hand-grenades,
etc. in fields adjacent to India, and the
same are smuggled Conveniteulty into
India. Is it not foreian hand ? Govern-
ment of India is straining every nerve to
put an end to this. BSF and CRPF have
been put on duty other para-military
Forces have been increased.

If you try to lay hands on a culprit,
if there is no evidence, he will go scot
free. 1 am an Advocate and I know
that if there is no evidence, the accused
will he acquitled.

This Bill is, therefore, the only
remedy to deal with such pzrsons. This
is a permanent problem we are facing.
This is not a question of trouble for
only one or two years. Those who are
traitors are eating into the vens vitals
of the Nation., They should be treated
with a strong hand and the Government
is coming up with this legislation just to
strengthen its hands and the Opposition
should not object to it.

My friends Knows sodes the wholes
House that there is lot of dissatisfaction
frustration and resentment in cases of
rapes, anti-dowry cases and many murder
being committed and the accused going
scot-free. A Committce has also been
appointed which demanded that there
should be an amendment. In cases of
rape, there should be imprisonment for
life. Why such a demand should be
made ? It is because people should be
made to realise the seriousness of the
matter and the punishment that would
be given. Unless deterrent Punishment
is prescribed for such heinous crimes,
it would be difficult to put an end to
these crimes or to bring aown the Jevel
of crime.

In Punjab, the Coreers of about two
lakh students are at stake. In the three
Universities in Punjab i.e. Guru Nanak
University, Punjab University and
" Punjabi Univesity, the Vice-Chancellors
pogtponed the examinations, How long
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will this continue ? In today’s newsa.
papers, it appears that the three Vice-
Chancellors of these three Universities
met together and are approachidg the
Governor with a prayer to lift the ban
on AISSF. It is for the Government to
look into the matter. Will may friends
sitting on the opposite benches, give a
thoughtful consideration to this matter ?
Would they make some suggestions ?
Would they agree that this ban be
lifted ?

SHRI NARAYAN CHOUBEY
(Midnapure) : What is your suggestion ?

SHRI CHIRANII LAL SHARMA :
My suggestion is **11 the Vice-Chancellors
of the Univesitics think that the atmos-
phere prevaring in Punjab does not
permit the holdig of c¢xaminations,
instead of wasting the twimec¢ of the
students, lct the Governor of Punjab and
the three Vice-Chancellors approach the
Government of the adjoining State,
Haryana. Let them hold the examination
in my State. We wiil  assume the respo-
nsibility to maintain peace,”” What
happened in Haryana? A refcrence was
made to the attack on Shri Ved Pal and
also a rcference was made to two office-
holders of Karnal youth Congress. I do
not stand, to refute what Shri Suraj
Bhan said about the two youths of
Karnal District Youth Congress. The
moment it was revealed that they har-
boured the extremists from Punjab, they
were put behind the bars and were
sacked from the Oiganisaticn. How
could these men be inducted as office,
bearers of Youth Osganisation ? At that
time there was no terrorism and nothing
of the kind in Haryana. I must give
credit to the Haryana Police that they
successfully traced the culptits and have
taken the in Vestigation to its logical
end. As many as 10 to 12 persons against
whom evidence is available and who
made confessions of baving made
contacts with some terrorists, are behind
the bars today and three terrorists
belonging to a village which is just on
the boundary of Pakistan and India,
only 35 yards away from Pakistan
boundary have not been arrested.
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Haryana Police thus get this credit
of succeesfully tracing the cases.

Again, recently a reference was made
to an incident in Ambala where two
police officials were killed. Haryana
Police has been able to haul up one of
them, Shri Kuldip Singh, the Constable
of Punjab Police, 1 am sure all the
remaining three would be arrested very
soon,

I wish that the Punjab Police should
behave in the same way as Haryana
Police does.

This is a subject on which a lot can
be said and I do not want to takc the
time of the House any longer,

Therefore, with these words I
conclude and support the Bill.

MR DEPUTY SPEAKER: Now
Shri Chitta Basu will speak.

SHRI CHITTA BASU (Barasat) :
At the outset let me make it clear
that we on thts side...

(Interruptions)

At the outset, let us make it
abundently clear that none of the mem-
bers on this side is opposed to tha
national security. As a matter of
fact, just listen, again 1 say, non¢
of this side is opposed to the national
security. Rather, we want to streng-
then it, rather we want to crusade
against those who are fightining or
weaking national security. But]l am
bold enough to say that I am opposed
to this National Security Bill. I am
afraid [ am not making things clear.
Sir, we are for national security, but
we are opposed to the National Se-
curity Bill because it does not streng-
then national security. It ultimately
goes to strengthen those who want
to disrupt national unity apd secu.-
rity.' I have not got much gime to
cxplain these things. Therefore, this
is the approach on which I want the
Bill to be discussed.
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The Government in the Explanatory
Memorandum say that they require
this ordinance to arm the police and
the other authorities with more
powers, My poinot has been well
taken up by my friend Mr. Ravindra
Varma. I don’t want to discuss it in
detail. It is known that on many
occasions, we have made it quit clear
that the Governoment has got
adequate powers to deal with the
situation. There is no dearth of
power, If you only allow me to
mention look at the Armed Forces
Punjab and Chandigarh. Special
Powers Bill, 1983. It was passed by
this House and it had come into
effect on, I think, 7th October 1983,
Now look at it. Government claims,
[ speak from Government’s own In-
formation only. 1 read from one
important document which has been
circulated by the Home Ministry itself.
It says ‘“‘during theraids from
18.10.1983 to 31.3.1984, 1032 weapons,
2961 cartridges and 4 hand grandes
have been recovered. If these powers
are not adquatc to control, there
are some¢ other powers, there are
legal powers, there are some authorities
for a proper exercise of these things.
It is your state. The Government
say that 1,797 persons have been
arrested, under Arms Act. Sir, I don’t
want to give much more information.
This is what what 1 say from this
statement which you have made. When
you have got power to arrest 1797
persons under Arms Act, what addi-
tional power do you require to
arrest more than 2,000 or any num-
ber of men ? Sir, if you come to
Section 4 of the Arms Act even anp
ordinary officer can arrest any body
without apy warrant, just because he

"has got some suspicion. Nov even

this Act authorises the’ Government
that if the Government feels that
every Sikh is a Khalistani, then every
Sikh can be arrested, because the
the Act gives you this power, even
if you have got a suspicion only.

He can be detained. It can be acted
upon. Now the cat has come out of
the bag. They do not want to arrest
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when they have got tremendous
“'powers to arrest by virtue of the fact
that they have got the slightest
suspicion that they want to detain
them without trial. Is it in confror-
mity with democracy. You have got
powers to arrest a person ; you have
got powers to try a person, but you
do not do that. Now you want more
powers to arrest, detain anybody for
any time you like, if I may say so. Am
I wrong Therefore, I say this is unde-
mocratic ; this is obnoxious. In
principle all people will oppose to
this, You want that the time of
furnishing the ground of detention
extended by 5 days.

18,00 hrs.

We had been the victims of MISA.
At that time, the government was
powerful because they used to make
a cyclostyled copy of the charage-sheet
and send il to the officer concerned in
order to fill up a blank. This has been
ybur practice. Can you imagine that
we can give you that power of pre-
ventive detention because we had been
the victims of MISA ? For filling up
that you require another 10 days
to make some counter-charges against
the detaince. They are so inefficient
they cannot concoct a charge
within a specified period of 5 days.
I Sir gives him powers to detain a
person, The ooly thing is that you
have to furnish the charge within
5 days. Now, you are not ina posi-
tion to do it even after having the
experience of an exercise on MISA.

# We are for national security ; we are
for strengthing the nAtional security ;
we are for dealing the extremist activi-
ties. But thisis not the way to do
it because the basic reason for the
failure of the government has heen the
inefficiency in collection intelligence.
Due to difference between the Punjab
Police and the CRPF and lack of
political will on the part of the
government, they want to take
advantage of this turmoil for their
partisan interest. -You are not bold
enough to say and take action on
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the growing links between these
extremists and the foreign power.
Whese are two basic reasons for
which the situation In  Punjab is

\detcriornting/ Unless these things

are corrected, unless these weaknesses
are removed, merely by having an
amendment of that nature, which is
absolutely a draconian one, which is
absolutely undemocratic, whichis an
assawlt on the principle of democracy,
which is an attack on the civil liberity,
is not going to solve the problem :
we are not irresponsible to give that
kind of power to those people who
are power hungry and those who
mange things only through wooden
headed bureaucrats and the trigger
happy police. For that political
solution is needed. We have suggested
on many occasions the manner in which
the situation is to be dealt with.
The mater is not morely law and
other order; the problem involves
political issues and they should
be dealt with politically. Unless that
is done, this kind of an amend-
ment ijs not going to help the situation
now will it help normalise the
situation. I oppose this Bill,

st FRE¥W &gy (MI@g) :
qradty  9areder wglea, ¥ At gy
A7 & JEATT FT GHIT & ¥ foag
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feafa faned # gag ¥ geard ) W
¢ qar @ g g f doma F w%
qHTT 5T qUT §TH A1 FT @ & |
GIFI F A qga § & &g 9,
au wfafagw aarg qg aYT IFFT
TEwTE w3 feafq £ garw s aFar
g1, afeq
IAFT seaur g fegr qgr ) 99t
ATAAIT ®WeAT Y A €34T wEgr g fw
dwaw fasaifxdy wge &1 g@@AAE
g grEre 7 agt fwar, afy wed
THET gEawI 21 Ag¥ fwar ar, .,

SHRI P, VENKATASUBBAIAH :
I am speaking about the other parts of
the country. So far as Punjab and
Chandigarh are concerned, after the
Promulgation of the Ordinance we did
not use it,

ot gl agige : doIT F warar
gad SAFN 9T FAFI FEIAA  HT )
gt @Fd §1 FifE mgEy §Iwn
uszafy myT T FI, AT7T GIHA
F! F@ET FI, THT TIFI A1T TTHT
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o, QAW 9 aAF F A g a
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feafa & gare a8t & rgar 1 gw adY

uHl % g T ¥
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918y & fF wie 39y X wies afag
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w9 ¥ IAF TG TGAT FTA H JAT
2, qd f5 ¥ 5@ guedr ®1 gAEN
7% & fog faqim @717 |

g Wegl & |19 § A} FIHATT Sl
F WYOT T GHYT HIAT § |

SHRI NARAYAN CHOUBEY
(Midnapore) : Our Party also oppose
this Bill locks stock and barrel.

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
ARIF MOHAMMAD KHAN): I thought
you are a progressive.

SHRI NARAYAN CHOUBEY : If
I support this Bill, I become progressive.
You have not gone 1o jailkhana many
times.

SHRI P. VENKATASUBBAIAH :
He was born after 1942.

SHRI NARAYAN CHOUBEY :
Under the National Security
Act, Shri Ranavtar Shastri was

sent to jail in 1948 by the °

Government which is in power
now. What were the charges ?
Shastriji was a student of Kashi
Vidyapith. Kashi Vidyapith was
born in the national struggle.
Shastriji was a Member of CPI, a
legal party. Shastriji was externed
from Varansi during British days.
And that he was an editor of a
newspaper coming from Patna. On
these charges he had been detained
for more than 2.1/2 years. And [
was detained for more than 3 year

on some charges that I had been '

organising gorrila warfare at
Kakdwip in West Bengal, the
place which I have not visited in
my life. '

So, these powers can never be given
Punjab situation is very serious but
even then from this rostrum which is
called Parliament, I must thank the great
people of India and the great people of
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Punjab that as yet there is no mass
communal frenzy as was there in this
country before partition, and this is one
of the reasons why that great Sant
Bhindranwale is a little bit demoralised.
I am told he is telling that the Punjabis
and Sikhs are coward that they are not
killing the Hindus in Punjab so that a
situation be created where the Sikhs in
other States be also attacked so that
they come to Punjab and start killing
the Hindus in Punjab. Actually, the
great saints of the people of Punjab,
both Hindus and Sikhs, are still very
much alive and* because of them the

great communal riots as Mr, Bhindran-
wale evpected to take place in Punjab

are not taking place. Glory goes to the

people of Punjab. But, Sir, it is your

creation, you created this frankenstein

and now you cannot control it. What

for did you create this frankenstein ?

When that great saint had come to New

Delhi with all the arms being shown

from the top of the trucks—another

great man was the Home Minister at

that time—many of your people at that

time had gone to kiss the feet of that

great man who you a'e¢ today saysng is

a villain of the piece. My friend Mr.

Sharma blamed the Opposition Parties

for the present situation. It is very

nice; When there is good production of
wheat, Central Government is responsi-

ble, when there is good production of
rice, Government is responsible, when

our satellite goes to space, this Govern-

ment is responsible, when Rakesh

Sharma goes to space, bravo to this
Government but when there is malady in
Punjab, down with the Opposition, Nice
argument ; ‘

SHRI ARIF MOHAMMAD KHAN :
Credit should be given where it is due,

SHRI NARAYAN CHOUBEY : And
discredit should be given where it is
undue. Very nice; What is exactly requir-
ed is a political solution, I know
perhaps you are also trying in that
manner. Some hot-line or cold-line Mr.
Longowal may be continuing, some
whispering talks are going on here and
there that perhaps you may made a
Government along with the Akalis in
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Punjab in the near future. All these
things are being heard. Soy, Sir, we have
spoken on a number of occasions that
political solution is needed to this
problem. My friends of the ruling party
from Punjab know what our party and
what the CPI (M) are doing there. Only
recently our Youth Federation’s rallies
have been sent from Khooni Darwaza
of Delhi to Hussiniwala where Shaheed-
e-Aazam Bhagat Singh was cremated.
Your youth rally was attacked on the
way by the Sikh extremists four or five
times. Our people had defended them
with the help of the people of Punjab.
They were both Sikhs and Hindus. My
comrade Indrajit Gupta hod offered that
let there be a morcha of the Congress
people along with us and if they can
bring one we will bring two-one will be
a Hindu and the other will be a Sikh.
Again I repeat that only passing these
Biils and Acts would not help. Of course
you may make use of them from time to
time but it is a political problem and
there should be a political solution to
this. I am very sorry to find that there
are clements in the Congress Party who
just now spoke, from Haryana, that
they do not find moderates in the Akalis
Then there is no solution, to this
problem. If you want to have a political
solution, you ought to find the mode-
rates. Sometimes even the moderates
also must speak like extremists because
they want to keep their party going on.
At the same time, you canno! forget
that the best tradition of Punjab is in
danger. Just by the side of Punjab there
is a country called Pakistan where there
is no demtocracy and who are also bying-
if you say fish in troubled weter I will
say, no, it is much more then that. And
then there is USA also. My hon. friend
suddenly found Soviet arms in Golden
Temple.

(Interruptions)

SHRI SURAJ BHAN : It is ment-
tioned in the Press.

SHRI NARAYAN CHOUBEY : If
it is mentioned in the Press them down

with the Press.
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Soviet Union never supports such
tendency with India. Soviet Union is
our best friend and wants to keep the
unity and infegrity of this country.
Actually it is the great globel game of
the US imperialism to surround this
country whose name is India. Besides,
Punjab, there is problem in Assam,
there is problem in Ceylon. Everybedy
knows that and our government also
knows all these games.

]

Now, Sir, I would like to caution
you, The Punjab situation has to be
tackled seriously and we must achieve
success. Otherwise the Sikh communa-
lism will give rise to Hindu communa-
lism, We know the Hindu communalists
are not sitting idle. They are working
here and there. They had been success-
ful in Panipat. The Congress (I) State
Government in Haryana failed to curb
this communalism there, It was curbed
only ot the intervention of the Central
Government,

SHRI JAGDISH TYTLER (Delhi
Shdar) : No, it is not right,

SHRI NARAYAN CHOUBEY : Yes,
Haryana Government failed. I had been
to Haryana and Panipat.

SHRI JAGDISH TYTLER :I had
also been to Haryana.

SHR1 NARAYAN CHOUBEY : If
the Hindu Communalism is successful in
organising attacks on the Sikhs in other
States, that is exactly what Bhindara-
nwale and the extremsists want. That is
why I say these things require political
solution. By passing this Amendment
and by strengthening your hands this
situation is not going to he helped

‘sufficiently, Hence we oppose it. Actually

there is a demand from this platform
that there should be an immeniate
political solution of this problem.

PROF. SAIFUDDIN SOZ : (Bara-
mulla) : Mr. Deputy Speaker, Sir, with
a heavy heart I speak on this problem,
because I feel it.
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SHRI JAGDISH TYTLER : His
heart must be paining very severly when
jse House was discussing Jammu and
Kashmir.

PROF. SAIFUDDIN SOZ : I would
like to tell you the national interest
is dearer to me than you, Mr. Tytler.

Sir. by dicussing Punjab, I must
tell you what I feel. By discussing
Punjab we have lowered the prestige of
the Parl’'a nent. And it is the ruling party
which has brought Parliament into dis-
repute,

THE MINISTER OF PARLIA-
MENTRY AFFAIRS, SPORTS AND
WORKS AND HOUSING
SHRI BUTA SINGH : That is
why members are keen to discuss Jammu
and Kashmir.

PROF. SAIFUDDIN SOZ : You
discuss it. I am open to conviction.
You convince me. There is only one
problem before that you want to des-
tabilise the State Government. Discuss
that. I am prepared to answer.

Sir. Punjab has been discussed so
many times, but I feel Parliament’s pres-
tige has been brought to disrepute be-
cause the couniymen feel that Parliament
discusses it every time without finding a
solution,

MR. DEPUTY SPEAKER : Now,
we are not discussing the Punjab issue.
We are dicussing the Ordinance.

PROF. SAIFUDDIN SOZ : Since
I was one of the movers of the Reso-
lution disapproving the promulgation of
this Ordinance, so I have to speak.

Sir, yesterday Shri Suraj Bhan andtoday
Shri Ravindra Varma gave legal aspects
of the problem. They said the Govern-
ment has got lot of laws in their hands.
‘Shri Suraj Bhan gave us a funny story.
There was a man having swords in his
hands and somebody came and slapped
him. He offered another side of his
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face. Then he was slapped again, Then
the third man appeared on the scene,
He asked why has he received slaps
from that man? The answer was
that his hands were full, because he
had swords in his both hands. This
is the situation with the
present ruling party.

MR. DEPUTY SPEAKER : Pro-
fessor, you must tcll a separate story,

PROF. SAIFUDDIN SOZ : That
is the story relevant to the situation.
Actually there was no hurry in promul-
gation of this ordinance. On 4th the
Hon. Home Minister made a statement in
the Lok Sabha and on the same day the
President had accorded his signature on
the Ordinance, although it appeared on
the Sth. Thatis why I say it is a
contempt of . Parliament. I feel we
should not have participated in the
discussion because the Governments
constitutes contempt which the Govern-
ment has shown to Parliament. There
was no hurry to have more laws because
they have got lot of powers in their
hands,

When they came forwrad with the
Bills, the Punjab (Disturbed Area) Bill
the Chandigarh (Disturbed Area) Bill,
even at that time people felt that there
was a lot of scope in the existing law
to curb violence in Punjab, but they did
not doit. I know it that you have
the majority in the House and you ,will
just now get it passed, but I feel it is
a grate insult to the Parliament that
every time you come with Ordinance
and a subsequent Bill and you get it
passed and out of all this pcwer, you
are not getting anything, you do not
improve the situation. But, you can’t
buy the spine from the market. You
have lost the spine Mr, V. N. Tewary
was my colleagae in the Parliamentary
Consultative Committee on Education
and Culture, I know what a noble man
he was. I must assurd you that I could
not sleep that night when he was assasi-
nated.Only 4 or 5 days before the Hindu
Raksha Samiti Chief of Chandigrah was
assasinated. If they draw a graph and
depict violence in Punjab, I can prove
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without any hesitation that the violence,
has increased in Punjab ever since they
promulgated the President’s Rule in
that State and got themselves armed
with laws such as the Punjab (Disturbed
Area) Bill and the Chandigarh (Distur-
bed Arca) Bill which they have got
passed here. The violence has increased
in Punjab because they do not imple-
ment the decisions they are taking here,
and to that extent Parliamcnt has lost
the prestige because throughout the
length and breadth of this country
people must be asking ‘what is this
Parliament which discusses Punjab every
now and then. Punjab in burning.
Nobody is cure of his existence ; when
he leaves his home in the morning,
he is not sur¢ 10 comeing back to his
house. And outside Punjab people
must be feeling that Parliament is
not in a position to find any solution
to the problem. To that extent, Mr.
Deputy Speaker, Parliament has lost
the prestige in the eyes of our country-
men.

PROF. K. K. TEWARY : (Buxar) :
Do you support the fascist fury that has
been unleashed in Jammu and
Kashmir ?

(Interruptions)

PROF. SAIFUDDIN SOZ: I
denounce violence everywhere, but
Jammu and Kashmir is the most peace-
ful State in the country.

SHRI JAGDISH TYTLER : Only
yesterday somebody told how peaceful
they are.

(Interruptions)

PROF. SAIFUDDIN SOZ : That
somebody has no public support.
(Interruptions) That was in the Zero
Hour today when he raised the issue,
“Why are they supportiog Gulam' Mohd.
Shah if he is a dissident leader ? Because
Congress (I) wants to destabilise the
situation in Jammu and Kashmir.
Jammu and Kashmir is the only State

APRIL 25, 1984

(S1. Res.) & National 440
Sec. (Amdt.) Bitl

where a2 woman can leave her home and
walk without fear during the dead of
pnight. Can she do it anywhere in
India ? Ours is the most peaceful State
you must know that,

(Imterruptions)

MR. DEPUTY SPEAKER : Please
conclude now, We are not discussing
the Kashmir issue now. p

(Interruptions)

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta Southy: I am
happy that they have been told what
they did in Calcutta to Faroog
Abdullah,

(Interruptions)

PROF. SAIFUDDIN SOZ: Sir,
I was telling you that they have
enough of law in their hands. They
are not implementing that.

Whatever the number of murders
that are taking place in Punjab every
day, they wiil report on the radio and
television,” They will say murders weyre
committed by ‘unidentified persons.’
Have they identified people ?
({nterruptions), Did they send those
people to lock-up ? Every time you
say, ‘unidentified persops’ whatever the
amount of lay you have,

(Interruptions)

When I propose this, it is not
for the sake of opposition. I am
doing it because we want it national
security to be given 100 most
priority.

MR. DEPUTY SPEAKER : Not
this ways

PROF. SAIFUDDIN SOZ : But
not this way because they got them-
selves armed, but they have lost their
nerves. They caonot control vio-
lence in Punjab.
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I feel, Mr. Deputy Specaker, they
have repeated on clause from the
Ordinance in the Bill. It is the same
here and this is known to you, and
all of them. There is fear that they
will haul up innocent people rather
than the culprits because thev have
never  caught hold of anybody.
Every time they will say, ‘unidentified
parsons’.

It creates a kind of fear that they
will catch hold of innocent people.
14 (a) reads :

‘14 A. (1) "Notwithstanding any-
thing contained in the foregoing
provisions of this Act, any person
in respect of whom an order of
detention has been made under
this Act at any time before
the 3rd day of April, 1985 may
a detained without obtaining the
opinion of the Advisory Board
for a .period longer than three
months, but not exceeding six
months...”’

That means no advice from any
quarter. Andybody can be hauled
up there. They do not catch the
culprit who kill people. Not a single
onec has been caught upto this time,
It is feared that they will impose
this law on somebody who is innocent.

| will say one or two things moic
and conclude :

MR. DEPUTY SPEAKER : When
I called you, I told you that we are not
in a position to give more time.

PROF, SAIFUDDIN SOZ : At
this critical juncture, I feel the Prime
Minister should take opposition into
confidence because Punjab is burning
and if they take opposition into
confidence they should think of Re-
solution of the problem and invite
Akali leadership. '

So far as Punjab is conerned, the
. down-trodden, the rakshaw puller, the
taxi driver, the wage earners arc in a
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miserable plight. Capital is moving
out of Punjab. Jammu and Kashmir
is hit the hardest. The graph shows
that our tourist traffic has closed down
because of the trouble in  Punjab.
It is our supply line. Therefore, we
take double interest in it. Itis con-
nected with integrity of the country.
1t also threatens our economic secu-
rity. It is.our life line during the
winter season. So, therefore, our in-
terest is double in Punjab. We want
the Government to take a decision,
not merely to get these laws passed
but to enforce them.,

Before I conclude, T must say
that since I am sure that they will
get this Bill passed, and since 1 know
that the countrymen will know -that
Parliament’s discussion docs not lead
to any solution; soon after I close
my speech, I walk out and I re-
quest the Members of Opposition
to walk out because we never want
to hear the words ‘Ayes have it’. They
cannot hgve it because they are
getting» the law passed without any
assurance to the countrymen that they
will enforce it.

MR. DEPUTY SPEAKER : Shri
Chandrajit Yadav.

PROF. SAIFUDDIN SOZ : I shall
hear the Minister.

MR. DEPUTY SPEAKER : He
has decided not to go. I hive requesetd
him to remain.

SHRI CHANDRAIJIT YADAYV
(Azamgarh) : This Nationai Securitv
(Amendment Bill has been has brought
because the Government feels that
in Punjab and in Chandigarh Dis-
turbed Area the extremists’ activities
are a matter of great concern and
they feel that this Bill will give them
enough power to control these acti-
vities. If it is so, we would not mind in
a very special situation, Though in
principle, we have always held it and
everybody has held it that without
proper trial mnobody will be detained
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because it is rather inhuman. It is
against all principles. But, perhaps,
there is a situation in a. country
where there is a kind of fear and the
Government tries o0 acquire spescial
power. I will request the Government
ithat very coolly and camly the Govern-
ment must think, is there any lack of
powers and the Government is not
ableso control the situation ? Really
spenking, the Governwent to-day got
as much power as they need. There
is not a lack of power. The situation
is getting from bad to worse every day.
Even to-day when we are discussing,
already . thcse powers are with you.
You have acquired it through
Ordinance.

18.35 hrs

[DR. RAJENDRA  KUMARI

BAJPAI -in the chair)

But what has heppened after that
Ordinanee was promulgated ? Even
an Officer of Indian Air Force has
been killed. Even people belonging to
BSF have been killed. The Punjab
police have been kilied, leave alone

the common people. Railway stations

were burnt afterwards.

Therefore, the Government must
seriously think over what the weak-
nosses are.

I am opposing this Bill only with
this view that even if you get some
extraordinary power through this Bill,
it will not give you enough capacity
because there are certain  other
weaknesses which you must look into.

What are those weakness ? Who
will implement the decisions taken?
Will Punjab police and Punjab
Administration implement those de-
cisions ?

At one stage, the Government
thought that perhaps a popular
Government is not able to take care
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of the situation. Therefore, thay re-
moved their own Chief Minister,
But it was more than seven months
before the Chief Minister was remo-
ved that the situation worsened.
After the removal of the Chief
minister also, the situation has wor-
sened much more. A Governor was .
sent. He was selected even at the
cost of not consulting the other
State  Government. Perhaps it was
thought that he was an experienced
bureaucrat and, therefore, he would be
able to take care.

What is the result ? Has it helped
you? A person was appointd 1G
Police, Punjab, from another Cadre
and a junior person, and many other
persons were superseded. They knew
there will be resentment. To avoid
the resentment, three police officers
were appointed as 1G police in Punjab.
What is the net result of all this ?
Could they take care of the situation ?

No.

Thercefore, 1 say that you must
see the reality of the present days,
Punjab Police is totally demoralised,
It is facton-ridden Police Administra-
tion at present, Because of this
factionalism I in Pupjab police, de-
moralisation has crept in. These officers
tell their officers in the districts
““Look here, a person has becn im-
posed on our head, Let me see how
he takes care of things.”” This kind
of unprincipled action does not help.

-
This is a Lesson for Government.
If they to do things, they shold not do
against the rules and regulations and
conduct of the Services,

Punjab police has elements which
are totally in sympathy with the ex-
tremists in this movement, Has the
Government been able to find those
people ? It is coming every day in
the newspapers. One SSP of a district,
certain Police Inspectors and certain
other officers were found in collusion
with extremists.
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Has the Government been able to
identify those people ? How will they
identify ?

I am sorry to say that the Intelligence
of this country has failed completely
and it is creatiang a great sense of
demoralisation in our border State.
That border is the most active border
where foreign forces are taking full
advantage, They want to destabilise
the situation in that part of the country,

The intelligence in Punjab is so poor
that Government could not even know
that there was such a planning going on
that 35 railway stations would be either
burnt or damaged overninght. The
Intelligence in Punjab could not get
any clue of it,

Every day you are saying that Paki-
stan is sending arms and giving them
training and that Pakistan is doing this
and that in Punjab. By saying this,
you are only exposing your own weakn-
esses. Why are you saying that Pakis-
“tan is doing all th2se things in Punjab ?
What are you going to say to the
people ? How do you explain this to
the people ? Will you plead your ignora-
nce of these goings on before the
people ? Some people being trained and
secretly sent to Punjab means a very
serious matter.

Therefore 1 say that this kind of
admijnistrative measures and tactics are
not going to solve the Punjab problem.
We are very much concerned about this
problem. We feel it.

Shri R. S. Sparrow said that the
onus is on the opposition and the
opposition must take the initiative for
the tripartite talks.”” [asked ‘“why ?”’
Then he said :

¥t is the patriotic duty of the
Opposition  because it a matter of
national concern. Did we not do our
patriotic duty ? Did not the Home
Minister say in this very House several
times that the Tripartite Meeting was
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called at the initiative of the Opposi-
tion ? We did request the Prime Mini-
ster. The Home Minister has stated
that as it is a national problem, Govern-
ment, Opposition and the leaders of the
agitation should sit together and find
out a solution, We did our patriotic
duty and we improved matters. We did
bring down the issues to such an extent
that from 45 demands they come to 10
or 12. Almost all the issues were settled
except for one or (wo small things.
The Home Minister really expressed his
gratitude to the Opposition Leaders and
he stated that because of them the
issue was narrowed down. Did we not
do our patriotic duty ?

The suggestion for a second tripar-
tite meeting came not at the initiative
of the Opposition but of the Prime
Minister and the Prime Minister invited
the Opposition leaders. Did we not
respond ? We went to the Prime
Minister’s meeting. The Prime Minister
said that there would again be a tripar-
tite meeting and we said yes and we did
cooperate and the tripartite meeting was
held. Unfortunately cartain incident
took place there. Therefore, the

~situation worsened,

[ am not saying all this for scoring
points and I am not saying this to gain
political points at the cost of national
issues. If there is any blame, itis on
the ruling party. I am only saying this
from the very beginning because the
major national issues, people’s issues-
water, Chandigarh, territory, etc.—
should have been decided first. They
have not been decided, but the religious
demands became most impor‘ant. The
Prime Minister thought it proper to go
to a Gurdwara and announce there and
not in Parliament, not in a Press Con-
ference, not by a communique, not by
calling those leaders and telling them.
If she wanted to score points, it is well
and good. That is why you are suffer-
ing. Not only you but th¢c country is
suffering. The question today is the
whole country feels concerned. Sir,
Sikhs and Hindus have been living like
brothers and sisters all along. But
what is disturbing today is that there
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is an atmosphere of suspicion, which is
most unfortunate. Already a great deal
of damage has been done and that has
to be restored. Even ifyou find a
solution, it will take time. But whate-
ver damage has been done, it has to be
restored. For that I will suggest that
the time has come to take certain steps.
Still, I will say, the Sikh masses of
Punjab deserve our congratulations. I
have no hesitation in congratulating the
Sikh masses of Punjab, They have
not been involved as yet. If there is
a failure, it is the failure on the part
of the administration. They have not
been abiz to decal effectively with the
extremists and violent elements in
Punjab. But the Sikh masses have not
gone out in thousands ; they have not
gone to the temples, Hindu mohallas
and villages and burnt them, This has
not happened. This isa very good
sign and a very good ieature and I
think this attitude must be strengthened
and encouraged. The Prime Minister
seems to be concerned and rightly so,
because the situation has gone out of
her hands. As Prime Minister, as the
leader of country or of a party, whatever
it is she must consider the matter in a
cool and calm manner. [In my apinion,
the Prime Minister must come forward
and invite again the moderate leaders of
Akali Dal including Sant Longowal,
Shri Prakash Singh Badal, Shri
Barnala and others. They should
not treat ithem as one with extre-
mists and religious fanatics. Akali
Dal may be a party based on certain
religious and fundamental issues of that
kind. But still they are not for Khalis-
tan and they are not anti-India. In
my own presence, Sant Longowal stated
in a Press Conference that anybody
raising a demand for khalistan has
nothing to do with the Akali Dal. It
is an anti-national demand, I am
myself a witness to that Press Confere-
nce. I once again insist that Akalis
like Shri Prakash Singh Badal, Shri
Barnala and Shri Balwant Singh and
many others are as good patriotic Indi-
ans as we are. They have their own
approach. May be they have their own
political approach. Therefore, they
must be brought into it and an approach
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must be made. If any solution is found
with them, well and good, if it is not
found, then the Government of India
must take a unilateral decision.

The question of Chandigarh, the
question of transfer of a territory, the
settlement between Punjab and Haryana
the matter of canal, these things cannot
be left for an indefinite period ! they
will do a great damage. Therefore, let
the whole couniry know this is 'wrong
and this is right If they agree to that
well and good : if they do not agree to
that, you go and mobilise pubilc opinion
for that: If the Prime Minister thinks
it proper to take the initiative, let her
do it ; it is not that we should take the
initiative, because our initiative today
has no meaning, because of the Govern-
ment’s attitude. If the Government
feels that the opposition is of some help
to them, we are willing to cooperate
with them because we feel that it is a
national issue. But if they do not
listen, if the government and the
opposition com: to some common agreed
understanding, 1 think, we can together
face the situation. I am saying this
only because Mr. Sharma and many
others were also saying about it when
the Prime Minister said about it the
other day in a public meeting at Mandi
and the some Minister had said about
it just now in the House. It is not a
secret. There are foreign .hands : if
there are foreign hands, then you will
have to be mor= vigilant and must take
care of things at home. You must see
that the internal situation 'does not
become an anarchy and get destabilised.

The Foreign Minister said. yesterday
that today India is surrounded by
unfavourable situation. 1 say not
unfavourable but hostile elements, host-
ile country. We must give a serious
thought to it who is responsible for
that. To say simply that one foreign
country, the United States of America
is responsible for it and they arc deing
all these things will not solve the prob-
lem. The United States of America is
not happy with strong India ; they are
not happy since India became a Chairpe-
rson of ,th¢ Non-aligned Movement ;
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they are not happy because we have a
glorious traditioh. The people of [ndia
and the government both together should
raise their voice against the imperialis-
tic design and their interference all over
the world. But are we going to provide
them green pasture by creating this
instability and anarchic situation within
our country? This is dangerous. Therefore
it is much more important today that
we must see that we settle our problems
within our country, beccause these are
p:oples’ problem; After all, water prota
lems cr the Chandigarh problem or certain
villages on this side or that side, they
concern directly with the pecople. But
my anguish is that the government,
instead of taking steps to solve peoples’
problems, thought it prop:r — some
people advised them perhans wrongly :
and maybe the government,” own under-
standinz is wrong — that it is a religi-
ous movement and tried to sdlve it thin-
king that movement will die down ; but
the extremist elements are taking advan-
tage of it.

Many people on that side have been
saying, why don't you condemn the
extremist activities ;- why don’t you
condmen Bhindranwale ? I think it is
out of ignorance that they say. Scveral
times, collectively, individually, political
parties and the opposition leaders, they
have condemned violene in Punjab. It
is the opposition who demanded really
stern and firm action against Bhindran-
wale and his collcagues who are indugng
in all kinds of violent activities, We
did say about it, but our saying is not
enough. We can give you only our
moradl support. In spite of all this, if
you do not act, then who is responsible
for it, Thercfore, I ¢m saying let us
from both sides try to find a political
solution, as my colleague, Shri Ravindra
Varma has said and we have been
saying. Find a political solution. If
they do not agree, announce it unilater-
ally and then go "to the people and
educate them, ‘Look here, thisis the
reasonable thing which we have dong
and they must understand it.’
After doing that, deal firmly, with the
extremist elements. But the gquestion
is you are snot able to deal with
them, People come in day light, they
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come to bazaar, chowk and university
and even into private houses and they
kill and they go away. Nobody is able
to catch. And this is creating demoral-
isation. Therefore, whatever is necess-
ary to strengthen the Punjab administra-
tion, do it. We thoeught that after the
the imposition of President’s Rule, after
taking power into your hands, perhaps
you will be able to deal with it effectiv-
ely, But you have not dealt with it
effectively. This is our charge. The
Government today, or it seems to us
that there is no Government in Punjab
and the people have started saying that
there is no Government in Punjab.
What will happen ? People are being
killed even inside the Golden Temple.
Is there any investigation? Can any
Police Officer dare go inside the
Golden Temple ?

SHRI SHIVRAJ V. PATIL: Why
do you not blame the killers ?

SHRI CHANDRAIJIT YADAV : We
are blaming the killers. What am I
saying ? What else am 1 saying ?

SHRI SHIVRAJ V. PATIL : You
are blaming the Government.

SHRI CHANDRAIJIT YADAV :1
am blaming the Government because
the Government is not doing anything
against the killers.

SHRI SHIVRAJ V. PATIL : You

cannot solve the problem in this fash-
ion.

SHRI CHANDRAJIT YADAV:
Mr. Shivraj Patil, You solve it in your
fashion. You are seeing it.

SHRI SH1VRAJ V. PATIL : You
agree that they are taking foreign help.
You do not criticise them.

L

SHRI CHANDRAJIT YADAV :
Madam Chairman, this attitude is
responsible really for the danger to our
national security.
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SHRI SHIVRAJ V. PATIL : How ?
Criticising the killers is dangerous to
the nation ? :

SHRI CHANDRAJIT YADAV :
We'l, if you refuse to understand, T do
not want to have an argument with you,
Mr. Patil, you are a good friend of
mine. But this is...

(Interruptions)

SHRI- SHIVRAJ V., PATIL : This
does not solve the problem. It creates

problems.

SHRI CHANDRAJIT YADAV : If
you feel that criticism is intolerable, I
‘am not entering into an argument. if
you want to say something, I want to
yield and hear something. I do not
expect from a Minister to go on distur-
bing me like this. If you want to say
something, say it.

SHRI SHIVRAY V. PATIL : My
hon. friend has yiclded, And, I
would like to submit that he says that
innocent people are bcing killed. He
says that foreign help is received. And
"he does not say anything against them.
'He is criticising only the Government,
and then he wants... the problem to be
-solved.

18.53 hrs.

[MR. DEPUTY SPEAKER in Chair.]

MR. DEPUTY SPEAKER : Please
thncludc now.

SHRI CHANDRAIJIT YADAYV : He
-is absent minded. 1 think probably he
was not listening,

SHR1 SHIVRAJ V. PATIL : We
can see it, .

. SHRI CHANDRAIJIT YADAV : I
will send a copy of my speeh to you so
that you can educate yourself,
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SHRI SHIVRAJ V. PATIL : The
record is there. We can see.

SHRI CHANDRAIJIT YADAV :
Mr. Deputy-Speaker, therefore, — I am
concluding my speech — 1 am saying
that it is not only that the Government
fee's concerned about the situation
today, but the whole country feels hig-
hly concerned about the situation in
Punjab and therefore I will again repeat
and say with all emphasis that the
Government must find a political solut-
ion and at the same time the Govern-
ment must gear up its administration
cffectively, must peal with the Kkillers
and people indulging in violence and
restore confidence beiween the Sikh and
the Hindu communitics in Punjab and
also in the whole country and should
not provide any opportunity to those
sources which are¢ locking for such
opportunities, With these words, I
hope the Government will act.

MR. DEPUTY SPEAKER : Now
the Minister will reply.

SHRI P, VENKATASUBBAIAH :
I am highly obliged to the hon.
Members who have participated in “this
debate, and much more so to Shri Suraj
Bhan who has moved this Statutory
Resolution.

At the outset, I may inform the
hon. House that the Government do
not have any disrespect to ,Parliamenl.
Our Prime Minister and the Government
have got the utmost respect for Parlia-
ment. Whatcver we do, we certainly
keep in mind the parliamentary dignity
and sovereignty of this House.

What the Prime Minister has said,
this morning has been clarified through
a letter to the Speaker.

Government is always willing to
have talks with the Akali Leadership.
Time and again, it has been said by
the Prime Minister as well as the Home
Minister in this House.
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At this juncture, I would like to
salute the people of Punjab because in
spite of the gravest provocations, thly
have maintained communal harmony.

The arguments that have been put
dorward by hon. Members in opposing
this Bill have further convinced me
that this Bill is necessary. It is very
difficult to convince those who do not
want to be convinced. Whatever
arguments th-y have adduced about the
explosive situation that is prevailing in
Punjab and Chandigarh, about the
killings, etc,, it has further strengthened
my belicf that this type of an Act is
necessary to contain the explosive
situation in Punjab.

MR. DEPUTY-SPEAKER : I think,
they have strengthened your hands.

SHRI P. VENKTASUBBAIAH
Yes, Shri Suraj Bhan is a very docile
and sobre Member of Parliament.
(Interruptions) 1 have deliberately used
the word “docile’.

MR. DEPUTY-SPEARER : You
the reason. Both Suraj Bhan and
myseclf had worked for some time in
the Postal Department.

SHRI P, VENKATASUBBAIAH :
In the Postal Department it requires
lot of patience and perseverance. To
answer the requirement of several
clientele the postal man is an embodi-
ment of patience and perseverance.

Shri Suraj Bhan has takcn exception
only to the manner in which the ordi-
nance has been promulgated,

SHRI SURAJ BHAN : I opposed
the basic Act also.

SHRI P." VENKATASUBBATAH :
About the basic Act there was, only a
mild sort of criticism. His entire
criticism was against the manner in
which this Ordinance has been promu-
1gated. In this connection, I would
like to say .that in promulgating the
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Ordinance there is no constitutional
impropriety. This has been done accor-
ding to the provisions of the Constitu-
tion. He has also mentioned about
the manner in which the Ordinance has
been promulgated and that it had not
been brought to the . notice of the
House when it was being proulgated.
1 would like to explain to the hon,
House that the word ‘promulgation’
means ‘made known to the public’.
The issuance of Ordinance is made
known to the Public only by publica-
tion tn the Gazette of India, unlike the
Bills assented to by , the President
which come into force on the date of
assent by the President. Under “the
provisions of the Act, an ordinance
comes into being only on its promu-
lgation in arrangement irrespective of
when it is signed by the President. So
this is the constitutional position so
far as the ordinance is concerned. My
hon, friend should not have any ob-
jection on this,

19.00 hrs.

About the Constitutional impro-
priety I would inform'the hon. Members
that the law providing for preventive
detention has been on the Indian
Statute Book continuously sioce the
coming jnto force of the Constitution.
In pursuance of the provision of Article
22, the Preventive Detention Act 1950
was brought into force on 25th February
1950. So, there is no Constitutional
impropriety by the¥ Government in
promulgating this Ordinance.

My hog. friend Shri Ravindra Varma
and other %;iénds have taken objection
to promulgating this Ordinance and
also they said it is infringement on the
Fundamental Rights of the citjzens.
I will only quote the recent judgement
of the Supreme Couri in the case of
Mr. A.K. Roy. 1 will only quote the
relevant portion, While delivering the
judgement, the hon. Judges have come
to the conclusion in the following
words :

“But the liberty of the individual
has to be subordinated within
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reasonable bounds to the good
of the people. Therefore, acting
in public interest, the Constituent
Assembly made provisions in
Entry 9 of the List I and Entry
3 of the List III authorising the
Parliament and the State Legisla-
ture by Article 246 1o pass laws
of preventive detention. In view
of this background and in view
of the fact that the Constitution
has originally conccived and
enacted, recognises preventive
deten io1 as a permissible means
of abridging the liberties of the
p:c:'e though subject to the limit-
ations imposed by Part 11",

Another important matter which
they have now raised is that this ordin-
ance or this Bill gives a Draconian
power to the Government. This Ordin-
ance if confined only to Punjab and
Chandigarh. I can say it has got only
a limited scope. The detention of a
person for a period not cxceeding six
months by which time the opinin of the
Avisory Board is to be obtained is no
doubt a longer period than before but
this prov.sion is applicable only in certain
cases and not in all cases available in
the original NSA itsclf. That is only
in the cases where it is neccessary to
prevent a person acling in any manner
prejudicial to the security of India, the
security of the State or the maintenance
of public order or the maintenance of
supplies and services estential to the
community.

So, the amendment can be enforced
only for the area declared as disturbed
and if the situation in Punjab and
Chandigarh normalises to the extent that
these areas are no longer notified as
disturbed, the NSA amendment would
also not remain applicable.

Thus, it will be seen that the pro-
posed amendment to the National
Security Act is a measure only for
a limited purpose that is, to help, along
with the other measures, in controlling
the law and order situation prevailing in
Punjab.
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The National Sccurity Act itself
has been used very sparingly and never
aginst political opponents, In Punjab.
particularly, only about 54 persons had
been detained since the inception of
the National Security Act, The authori-
ties which were implementing it were
indicating the care to be taken “by the
Government in avoiding reckless use
of the National Security Act., Since
the situation had become serious because
of the wave of violence and terrorism,
the said authorities have been able to
use the amended provision of the
National Security Act suitably and now
38 persons have been detaied after the
Ordinance has been promulgated,

I have already said that time and
again the hon. Members have been
expressing that stringent action must be
taken by the Government. This attitude
of some of the Members that “if so
why so, if not why not’’, will keep the
Governmentin a very peculair situation,
If we want to take v.ry stringent action,
they say **why’ and if we do not take
they say ‘““why not*. Thisis the situa-
tion in which we have been placed. I
will explain the reasons why this action
has been taken by the Governmeit,
May I tell you why the Government was
prompted to take this action ?

The situation in Punjab and the
Union Territory of Chandigarh has been
adversely affected by the activities of
certain extremists and terorists. In these
circumstances, the Administration was
facing a serious problem in checking the
activities of these elements who have
been indulging in violence and. killings
in this area, apart form the difficulty
in detection and and investigation of
cases in the present situation when the
witnesses are afraid to come forward to
give evidence for fear of terrorist action
against them. Several cases of killings
of persons involved in interrogation and
witnesses have taken place. Even in
cases where the persons are arrested,
they are able to secure bail. The fact
is because a large number of cases
could not be successfully prosecuted by
the State Government and because the



457 Disapp. of National VAISAKHA §, 1906 (SAKA)

Sec. (Amdt.) Ord.

witnesses have been turning hostile for
such similar reasons, preventive detent-
ion may be the best solution. From
1-8-1981 to 31-3-1984, out of 893 cases
registered and 882 accussd arrested,
only in eight cases have the accused
been convicted by the Courts. In many
of the cases the proc:eding drag on for
a long time and the accused in certain
caszs have even obtained bail. This 1is
the situation which is prevailing in
Punjab. So, in the present context of
things we wanted to amend this Act and
also have prom. l:ated the Ordinance to
meet this situation. It is not the
intention of the Government to usc it
for political purpose or for any oth:r
political vindictiveness,

Sir, the Hon. Members of the
Opposition have made several suggest-
ions with regard to the solution of the
Punjab problem. This matter has been
discussed several times- here I don’t
know whether any discussion that has
been made in this House has helped to
solve the problem, This is what I want
to know from the Hon. Member of the
Opposition.

SHRI NARAYAN CHOUBEY :
You solve it. Why don’t you solve it?

SHRI P. VENKATASUBBAIAH {
We have welcomed the cooperation of
the Opposition. The Prime Minister has
said time and again that we want the
cooperation of the Opposition. So, they
should not take the attitude of willing
to strike but afraid to wound. This
should not be tle attitude of the
Opposition.

SHRI NARAYAN CHOUHEY :
This is the most uncharitable speech the
Hon. Minister is making,

SHRI P VENKATASUBBAIAH :
Sir, the national perspective has to be
taken into account in this matter. We
should all work for a national consensus
to solve this problem. The country has
got a vested integest—more so the
Government of lddia—in maintaining
jaw and order ard peace in. Tunjeb.
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Several proposals have beecn made. The
Prime Minister has announced time and
again the steps that the Government is
prepared to take with regard to the
territ orial and river-water disputes.
The Prime Minister and the Government
of India came out categorically in this
regard. I don’t know what more the
Opposition expects from the Govern-
ment.

We have taken our stand and have
put the options before the Akali leader-
ship, but every time the -blame is put
at the doors of the Government. I don't
know why this type of attitude has been
laken by some Opposition parties. I
only seek their cooperation in solving
this problem &nd alse request Shri
Suraj Bhan to withdraw his Resolu-
tion.

PROF. N.G. RANGA : We als»
welcomed every time the Opposition
wanted a  discussion on this . mattcr.,
N.ver have we obstructed.

ol AR WA (WEATAT) : Iqreasy
ugiza, § sqier |97 ¥ AF A T
17 & wradrs @3 St ¥ wraay
|ATZATZ 1 98 a7 g2 & fF oo
wAF 2 f5 maxaita weafy ot
TH HEYIAW 9T 4 WG AT ' IEq@q
fec & ? 99197 zA arg ¥ wewIw
gl frar & ot @ wiad z@ay mrar
€ ¢ w9 T w0 Af wEy E e
urIIg vszafy &Y 4 g5’ F1 feqr
¥ 9z & feda av arzd s g
g, @) fe3 39 qradly 927 ) g8
Hagic@araar ? S WS T F AT
A4t Aglad Jarg 2 W ¥, I9@ &E
agq #1 sifez’d & aaf Fg faar
131, 9T gHT HITE! Fg4r1 Ffgq ar
fe gira 2 &, wifeda @ wga
g1a) agg gadl @ TeyE &Y
wIaggEar Agr qgdr | § ®9@ sSAar
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T1zAT1 § wigray wezafa ST A &4

zevqa fro T caa femaata w90

azY fear ag1 ?

gaT @are, S91 f& 7 S A
Famar & {5 g9% qI90 29§ WAz
a7 aF 138 WEHA F1 [M79ar

fsar war
s} QY. aFHzgeazar : 38

ot GTANE : § QAT AZAT §—
farg 38 mizfaal 1 grfeqsa & aQ
frzgare fear 8, afz wifzasg @ )
Aa ar oAy ¥ fogedc @Y 9 T T
e ag ar 5 fHad o wr3El 9
@1 aifed=w A Qan, al gz I ’?
IAFY AT HEN, & IAIT 6 vEA, UF
a7 & qATF &) GIF @A G §,
OIT IAFT AFAY aadizy faaar A
wifzag § s faar g 7

qual zfosga gaAgT @ wEAIT H
gn g—eaw af=rF qm 12 &
SqT3T 91232 wFET 9T gigsarfagy
¥ Fewr & forar &) I8 ¥ oF s
gfae wrfwaz &1 as@ & 30 4,
o<, 9. U, § 49 ®wFE §)  faez
gfag &1 2 &1 g w1 gfAa A wiar as
F15 FIAIET AL AT & | IT HIFF-
gifedt @ @1 Fg12 fF guy zm
AFAT &1 T@AT 8, T980  gfaary sy

FCAT §, IAF! WIAT HEIT FATAT 3 «

T qW@ ¥ giera agi 9T ) "
I 12-13 wF14) 9T Fa97 fgar §,

F T AATIL 9 F391 FT a5 &)

19 g & fgrgeam zrgem 3
gaT §—
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““A top secret computor
controlled check of select
peoples of Punjab Armed
Police personnel has shown
a substantive number who
have had past criminal
association.

Recent reports reccived
have also revealed a substan-
tial shortfall in the arms and
ammunition held by the local
police force.”

TAT AT g WA & 5 3 qrez-
faaaes 3 Y qI9F gefasea ¥ =@
Ty g AT 30 |9 IAF faars F1F
FAargl 0 7 §3 #@iq 1491 f5
9915 7 A7 97, ¥ @ak faq g7 &g
WIE §39LE WUAIIZ 491 § )
gafas aay 31z F@sr g S Al
QF ard w€T g5 Zom, afeq IaHT
wiza fassar 2ar ar'za, g8 aqig
WA g1 FCAT | 9 JF AT OHI
AL T AT AF 29 ALY 210 )

faa zarsr & widsarfzay &1
9FFT SATAT 99 T@ 8, HE X 47
qZET IWMST §, FA! AT €T 1
FHId §, F& NEE A1fwT 1 FaF §,
g% 1 A2 §, =7 f9a Y w9 &Y
H1. M. 97. UH. HIX &l UF, UF. &
g9% # IfaQ | 97 97 zagad wEql-
fafafadl wa erfag @ qaig gaa &1
guT Fgr AT @AT g ar Uay,
Fiaqa oy faal ¥ ITFT Y JIT 9
gfozw & afam

1T JAY a7 FIA F1 JAT §—
gz aga #wsgr [a g AfFa gara
e ot wgdt § 5 arg fead 37
3% ag 419 g1 § faawr 47 gag
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9% T AGT 97 | AT AU HGAT
§—SIgl J1T q1T F, GI9-919 AITEH-
gifgal & drg s31f ¥ ST FT 1 A9
T 59q Ayq ¥ 771 2 fr gy red
gAY WEFIT AT 1T FI WA 177
3% g & wewa 1 arg g gAr
wrfen afed g3 oF @19 &1 AEqE
T grag I T FIRT GrEf F
art & fazvaid & feais 37 Al
FE &1 97 aF w9 fAguAE F1
frrgarx A2 #IA 9ATF &/ IET
ga1T A0 A% L wrg g 9
fr g7 fazva@ #1 fomae 3@
AT WIT FAEAT FT HTATT FL GHA |
77 waal & arg # wsgar g & 7 goq
TIOA &7 17T AZT qAT AT |

MR, DEPUTY SPEAKER : The
question is :

““That this House disapproves of
the National Sccurity (Amend-
ment) Ordinance, 1984 (Ordinance
No. 5 of 1984) promulgated by
the President on the 5th April,
1984.""

The motion was negatived.

MR. DEPUTY SPEAKER : The
question is

““That the Bill to amend the
National Security Act, 1980, in
its application to the State of
Punjab and the Union Territory
of Chandigarh, be taken into
consideration.”’

The motion was adopted.

MR. DEFPUTY-SPEAKER : The
House will nbw take up clause-by-
clause consideration of the Bill.
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The question is :

““That clauses 2 10 6 stand part
of the Bill,**

The motion was idopted.
Clauses 2 to 6 were aded to the Bjll.

MR. DEPUTY SPEAKER : The
question is :

“That Clause I, the Enacting
Formula, and the Title stand
part of the Bill."

The motion was adopted.

(':'{mst' L. the Enacting Formula ard
the Title were added to 1) e Bill.

MR. DEPUTY SPFAKFR - The
Minister may now move that the Bill
be passed.

SHRI P, VENKATASUBBAI[AH .
I beg to move

““That the Bill be passcd.**

MR. RAMAVATAR SHASTRI : I
want to spcak.

MR. DEPUTY SPEFAKER : Your
party man has already participated and
it is the third reading.

SHRI RAMAVATAR SHASTRI : I
have got the right to spcak. 1 was
detained for two years.

MR. DEPUTY SPEAKER : You do
not have the right. Your party man
Shri Choubey has already spoken. You
can have two minutes. Please finish it.
You see the time also.

SHRI RAMAVATAR SHASTRI : I
was detained for two ycars. Therefore,
1 want to speak.

SHRI SATYASADHAN CHAKRA-
BORTY : It is an important point.
He is going to contradict what the
Minister has stated. They never apply
the Preventive Detention against poli-
tical people, But here is an hon.
Member and that this has been done,
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MR. DEPUTY SPEAKER : How
do you know what he is going to say?
Please sit down.

Motion moved :
That the Bill be passcd.

Shri Ramavatar Shastri, please be
as bricf as possible. Please sit down

and read it.

st TraraATT wWrest (92AT)
gqrege oY, § ToHa gaT (gAad)
fada®, 1984 &1 ga& arg araq #
da fade FwW gu fAra amal &0
IeorE FIAT H.I3T GRHAT § |

ag &% & & asra Al =Sg
& &1 3 & =1 & 3narfzaY oI Aias-
aifzay #y afafafuai adr faear &1
fawa adY g& &1 ¥ dw@ feamneAs
17 FIF & AT WAFATT FT UEAT
AT § 1 IAFT & Uy fade) o7
g fgq=y Faafgal &1, ITF
arfacard & a1 &1 9918 &1 aifea
. FgEEdT F1 WA FIE & IAF AQIF
¥R FT K1 WY FAdT ¥ AT, 3w &Y
oFAT F Ai@ FY gAEN FT qIG AT
s arer safag, gu-fawderar i
fifa & fagaig @ Tty a9, qara
¥ ww @ fgas geaiAl &1 1§ Y
fedwale  safsa  @mda  agf &%
ghar | ¥ #r Fgt S qTEgT A
fgas saaifgal &1 @ Ay
FLATE |

FVHIT & 978 TT UHIT & ZIEr
sraaifgdl ® Q%% § fag gs aoa

¥ wfew v § 1 I7% TragE ghwwr
Wl ®! @REITA & 198 H u=ly
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gTAT FAA AT AT FIFT  JAAT |
g% gy WY g4t faqdt I A IW
¥ &g &1 97§ faQw fear
o] HYT QI-TT 9T GIHIX & AGH
guR &1 graar fear gr1 FAFIT
¥ 30 FIT FIFT HT gea e qazifgat
UF I HT QFIAT F1 arsy aray,
aex i, argaryarfast o ga aurs
faqet qeat & favg & TEARH AL
%7 geaq: faael wAAtfas a9 &
FAFATAL, T € 477 FAFIIAI QF
gaR A7 acal & faars frar aag
H1T agal 1 3@ F1F F197 F Fq0q
gl S & grEsl # o737 G 9gq7 )
§ wAar «1igar 1§ wiw @@ {«ay
T JAT FT F1F FI3A A a7g
AFHAIIT & 19 9T fFaq Y q31a7
T g AT A2, w1FAT A9g0 &
fao qur gmifas sorg F fasg
agq Fiar qF wAgy, fewql, wrfz-
qifgal &1 wsdra g T T
fazmar aarar war &

TN GTANRAF Q7 &'F KAl &
q1AY% 419 M 7§19 & Igarfagi
uq fgas aal #1333 F fan tiscftq
gIEAT FIT H G917 17T q41 £7
AIIAHAT FAT § ! AIT GIFIT GHA-
g9 4 I J@& F1 AT FIA Irgar
g @ IaF 117 F AT ® F47 T4 §

MR, DEPUTY SPEAKER : It has
been already discussed. You are a very
Senior Member of the House. You
know the rules. It is now third reading./
You should not raise the entire subject
again. You must raise new poinls,
you insist on going by the Rules you
must raise new points. Do you know
this rule ? There is a limit for cvery-
thing.

(Interrupt ons)
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=t ArEAR_ WA ;39 aaEd

F1 AT AT H/ GH1T qoqrast feafa
9T F1F 91 TFAT g | TL QAT FIE &
fag qrara F1gAT & sEAwId F q14-
g GH1T FT GEATHT &7 AUFAfAF
g fawiaar g foay 9wFrR 94
as Fawrar g |

MR. DEPUTY SPEAKER : You can
only raise new points now,

SHRI RAMAVATAR SHASTRI :
Lzt me speak. 1 have got the right to
spcak,

MR. DEPUTY SPEAKER : You
must raise new points, The hon.
Minister has already discussed all those
points. It is not for the satisfaction of
any of the Members of House if you
read the same points again and again,
What you do must be according to the
Rules.

SHRI RAMAVATAR SHASTRI :
Please hear this ground of detention,

MR. DEPUTY SPEAKER : Who
is going reply to all this ?

SHRI RAMAVATAR SHASTRI :
Let it be recorded.

MR, DEPUTY SPEAKER : You
want just for the sake of recording,

Y TRQATT TEAT @ g7 FIgA
difa #Y greFT ST uFArfas g
fawraa &1 Aazasar g aifs
sarsifgal ud suaifzal 1 saar ¥
qET-gAT fFar 91 9% MI IA7T H
aifrq F1aq F AT qF |

9% 97 ¢ fF gw daifag wrqm
F1 gpaifeal & fawg gedwme § arg
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I & T wAATAE wREa £
2919 § AT far stioar |

AFTETET F AII+T A 3F & AGY
faw srd 1 & Taq AgAT IFIGW@W AW
HIAT ATZATE | 7 1948 &1 1T 1
fagiz & z1. «f Fowfag & gerdfac
T FT T A GIRIT AT T G 47|
SH GIHIT A F¥giase qegIaT 1
g9 & fag fagie dfeqq ws qfeas
HIET U3z aATIT | IqF AT T
UT GFIAT AT aTZ A7 @ 1948 A
a1 1950 a% &0 31 I AT
vl wqr) feFma &1 9I19'E @
IHT1T q[—

““A former student of Kashi Vidya-
pith, externed from Banaras a member
of the Communist Party of India and
an editor of the Newspaper ‘‘Janas-
hark"’.

MR. DEPUTY SPEAKER : All
these things are not relevant.

SHRI RAMAVATAR SHASTRI :
They are relevant.

TaF1 94 a1 f5 uszfaqr wgrear
T & HL FAAN FIIAT €qTIAF =Y
el faar ats &1 g7 gl uw S
GIFIT G 1941 ¥ aqg &
faswrfog #3 fag ¥ aswasz fFar
ST, FIAT GIET F1 GIET AT HIT
uF 2fq® AT 9% FT &% ATl
TG F W & gee § gaua
qr | gEATSE 9T P & a9t qF
Sefl # @AT 99T 1 gaAgHIT afwfq
qEAT gIEFIE WX IF 9T & HINA
®NE A W AGHT AT G F | G-
qI7 gEAFIAT AqT ¥ q3AT 91, §@

—
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WIT AT T ) qorq g7 qqreT A2
¥fqga w19 & WiATT 94) F TUAT
qiftg s fear 1 ga: & g@ 5T &
wagafaQEt €197 w1 andT w7y
g T TFHAT |

MR. DEPUTY SPEAKER : You
Please refer to Rule 94.

The question is :

“That the Bill be passed.’”*
The motion was adopted

—— ———
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MR. DEPUTY SPEAKER : There
is a small Bill to be taken up. But
with the permission of the Minister of
Parliamentary Affairs, we will take it
up tomorrow,

The House stands adjournod till
Eleven O Clock tomorrow.

19.28 hrs.

The Lok Sabha then adjourned 1ill
Eleven of the Clock on Thursday, April
26, 1984/Vaisakha 6, 1906 (Saka).
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